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1, Dr. -’krisi’hhakumar Diwakar, s/o. P. Diwakara Menon,aged 62
years, Dean, Malankara 'OrthOdb'X'Syfia@h‘ Church Medical CdllyéijéHospitat
Ko!enchery, Ernakulam-682 311 do hereby so!emnly and smcerely affirm
and state asfol[ows—'w”f* d I L et

1 I am the Dean of theMa!ankara Orthodex Syr;an Church Medical
Caiiege Hcsplta! Kolenchery, the 9”‘ respondent herem and I am
~ Conversant w:th the facts of the case based on the know!edge

,,_derived from the records mamtamed m the crdmary course by
the 9*“ respondent and as such I am competent and dufy




.

; author;zed and empowered by the oth Respondent through",
ﬂ - resolution dated 10“” 3anua:,§

2022 to swear the present aft“ idavit
on its behalf. o i
I am adwsed that the Origmai Apphcat;on as prayed is nc;t

- ma/,"tamabfe er‘ m law or on facs. e

. The applicant has suppressed matenal facts and alleged
,fa!sehaod : i

 , The ap;}hcant has no bena ﬁdes whatsoever and the ongmai |
] apphcat;on has been filed thh the mahmous ;Qten?;ipn of
harassing and vexmg this respondent o -

. The petxtioner is a Chantabie Socrety regtstered under the |

Travancore Coc:hm Literary Sczenttﬂc and Chantable Soc:et:es o

Act, 1955, as per its Registratmn Certificate of 1967 True copy
- of the bye~laws Of the 9“‘ responcfent(:haritabie Somety is

produced herew:th and marked as Ex‘ ,, , C |
‘the regxstratlon certificate issued by Regsstrar of SOCietleS te the

; _petxtsoner dated 18/()2/1967 is pmduced herew:th and marked as
. xh:bs; R9(b} The petttmner sccsety 13 managmg and

admm;stermg a meducal co!!ege as well as a hosptta! The
hcspﬂ:ai has been m ex:stence from 14/09/ 1970 onwards

; The 9”‘ respondent isa Med:cat College with at present a 1100

. - bedded super speaaity hospstai attached aiong wnth a nursmg

. 'the best hcsmt\a! in the state T

college. Through its skﬂ!ed and commztted panel of medical
"f,fprofessmna!s state of the art modern , mvestlgatwe and
therapeut:c equnpment and its strong thrust m the socaai welfare
programmes, it has estabhshed itself as a center for excellence
! in the health care dehvery and aisa m medscat and nur\smg
v educat:on The hospsta has steaduy gmwn ever the years into a
mu%tt specsa!ty, 1100 bed tertnary care ceﬂter that ranks among

n mumty health department

- SYRIAN CHURCH

mcm KDLENCHERY




cf the msssmn takes the facility of the hospttal ‘into the
~ community, through ~ network f peﬂpheral heal |
- centers, resident :f:!,nuzrse,h;eiaith ~ volunteers  and local
, 'f,,c'oardrinating*bé‘die’i«s.&»The *misS’ifaﬁ "also’v’ptay's ‘a vital role in the
cc:mpréhensive 'developmeynt of ‘the local 'cermmunity; through
""~,;-;1ncame generatson pr@gramme and health pr@motton ‘activities. |
: f»Through ~skilled and commltted panel of medical
: prefessmna!s, state of the art modern mvestlgativé and
. therapeut;c eqmpment and zts st:rong thrust m the social welfare
- programmes, it has established itself as a center for exce!!ence,
Qm the health care dehvery and also in medtcai and nursing
““v.,xieducatxon The hospital has steadily grown over the years, into a
. multi- specratty, 1100 bed tertxary care center that ranks among |
the best haspita! in the State. ' ' |

7 The 9”‘ respondent was estabhshed on 14‘“ Septamber 1970
,,,',funder the Malankara Orthodox Syrian Church Medical Mtssmn 51
~ years ago t0 cater to the health needs of the rural commumty in
and around Keienchery The fcundmg fathers had a dream to
,make it a Medzcai Couege at the tlme of mc:ept;on itself. The
- institution grew well as a leading medical centre under the
~ guidance of late Sri. M. Chacko Pillai and Dr. K.C. Mammen. A~
~ community health department was added to the hospital in 1972
~ and it,wa?sinaugurateqby the then Rresident;(if India Shri V.V,
- Giri.

8. The 9" respondent gradua!iy took shape as a Medical College in
2002, admtttmg 100 students for the MBBS course every year
 True copy of the Essentraizty Cert:f’ cate :ssued by the
" Department of Health Govemment of Kerala to the "
respondent dated 23 08.2001 is produc&d herew;th and marked
 as Exhlblt
"gwen by the Department of Hea!th

ent cf Keraia to the
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9™ respondent for commencing a Medical College with an annual
intake of 100 students for the MBBS Course. Furthermore, the
Government of India, Ministry of Health & Family Welfare vide
their letter dated 26.07.2002 had granted permission to
commence a Medical College under the name and style
‘Malankara Orthodox Syrian Church Medical College & Hospital’ at
Kolenchery. True copy of the letter of intent dated 26.07.2002
issued by the Government of India, Ministry of Health & Family
Welfareissued to the 9" respondent is produced herewith and
marked as  Exhibit R9(d).The Government of Kerala vide
notification bearing No. GO (Rt) No. 3226/2002/H&FWD dated
27.12.2002 granted permission to the 9" respondent for
admitting students under the self-financing professional colieges
in the State for the academic year 2002-03. True copy of GO
(Rt) No. 3226/2002/H&FWD dated 27.12.2002 issued by the
Government of Kerala granting permission for admitting 100
students for the MBBS Course is produced herewith and marked
as Exhibit R9(e).The Mahatma Gandhi University considered
the application for affiliation of the Medical College of the 9™
respondent for the academic year 2002-2003 and vide order
dated 01.02.2003 of the Mahatma Gandhi University bearing No.
AC/A1/1/1762/01 accorded sanction granting provisional
affiliation for the 9 respondent self-financing medical college to
conduct MBBS Course during 2002-2003. True copy of the order
dated 01.02.2003 of the Mahatma Gandhi University bearing No.
AC/A1/1/1762/01 granting provisional affiliation to the MBBS
course conducted by the 9" respondent is produced herewith and
marked as Exhibit R9(f). The affiliation has been subsequently
renewed periodically. Thereafter, permission was granted by the
Board of Governors in supersession of Medical Council of India
granting permission for the commencement of M.D. course in
Anesthesia. True copy of the letter of permission dated

30.03.2011 issued by the Board of Governors in supersession of
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Medical Council of India bearing No. MCI/68(22)/2010MED82096
dated 30.03.2011 is produced herewith and marked as Exhibit
R9{(g).Similarly, the Board of Governors in supersession of
Medical Council of India in the year 2011 granted permission to
commence M.S. (Obst. & Gynae) at the 9™ respondent college
under the Kerala University of Health & Allied Sciences, Thrissur.
True copy of the permission granted by the Board of Governors
in supersession of Medical Council of India in the year 2011 to
commence M.S. (Obst. & Gynae) is produced herewith and
marked as Exhibit R9(h). Similarly, the Board of Governors in
supersession of Medical Council of India had also granted
sanction to commence course in M.S. General Surgery, M.D.
Pediatrics, M.D. General Medicine, M.D. Psychiatric course, D.M.
Neonatology and subsequently in the year 2019 sanction was
accorded for the commencement of course in M.D. Radio-
diagnoses. True copy of the letter of permission dated
31.03.2011 issued by the Board of Governors in supersession of
Medical Council of India to the 9% respondent permitting the
commencement of M.S. General Surgery i s producedk herewith
and marked as Exhibit R9(i). True copy of the letter of
permission dated 31.03.2011 issued by the Board of Governors
in supersession of Medical Council of India to the 9" respondent
permitting the coymmencement of M.D. Pédiatrics is produced
herewith and marked as Exhibit 'RQ(H.Tme copy of the letter of
permission dated 19.04.2011 issuedby the Board of Governors in.
supersession of Medical Council of India to the 9 respondent
permitting the commencement of M.D. General Medicine is
produced herewith and marked as Exhibit RQ{k). True copy of
the letter of permission dated 28.03.2013 issued by the Board of
Governors in supersession of Medical Council of India to the 9%
respondent permitting the commencement of M.D. Psychiatry &
Diploma in Psychological Medicine is produced herewith and
marked as Exhibit R ). True copy of the letter of permission
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dated 12.07.2013 issued by the Board of Governors in
supersession of Medical Council of India to the 9™ respondent

- permitting the commencement of D.M. Neonatology is produced
herewith and marked as Exhibit R9(m). True copy of the letter
of permission dated 31.01.2019 issued by the Board of
Gevemors in supersession of Medical Council of India to the 9*
respondent permitting the commencement of M.D. Radio-
diagnosis is produced herewith and marked as Exhibit R9(n).It
is also pertinent to note that the Government of India,
Department of Health & Family Welfare vide their communication
dated 14.06.2019 has approved the number of seats for the
various courses commenced by the 9™ respondent.

9. As stated supra, the 9" respondent has begun Postgraduate
Courses in 2011 and currently the same falls under 9 disciplines
including DM in Neonatology. The college has 21 departments in
Pre-para and clinical side manned by more than 200 experienced
and devoted mﬁ time faculties, over 300 non-teaching staff and a
Sai‘ge number of nursing personnel and paramedical staff. With
meré than 51 years @f,experience in clinical and more than 20
years of experience in kacademic‘, this college has become a
centre of excellence with full complement of infrastructure
facilities and a devoted and experienced team of teachers. The
1100 bedded collegiate hospital has all modern high tech
equipment such as True 64 CT slice scanner, latest 3 tesla MRI,
Digital Mammogram, Cathlab, Dry Chemistry lab etc. the Medical
College is recognized by the Medical Council of India and the
Central Government and the college is affiliated to the Kerala
University of Health Sciences. ; |

10. The Petitioner had constructed various buildings with the
establishment of the Medical College and hospital for its
functioning during different periods camméncmg from 1970

onwards. The constructions that were carried out, the purpose
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construction, the area of construction and the vyear of
completion of the construction is as herein below stated:-

With regard to the Medical College and associated buildings a
total building area of 71201.80 was constructed by the 9
respondent in between 1970 and 2002 for the purpose of the
Medical College and its requirements and the construction
progressed and was completed as on 2006.The medical college is
situated in a rural area and there was no specific Building Rule
for Panchayat. The Government of Kerala in the exercise of its
powers under Section 274(1) of the Kerala Panchayat Raj Act
vide notification dated 06.06.2007 made the Kerala Municipalities
Building Rule 1999 and the relevant provisions of the Kerala
Municipality Act, 1994 to all Village / Panchayats in the State.
No sanction was also required from any statutory authorities for
such constructions. The constructions required to be numbered
by the concerned Panchayat alone after completion of the
structure. The Aikaranad Grama Panchayat had given numbers
to the buildings constructed by the 9" respondent between 1970
and 2006. The Panchayat had granted numbers 336, 337, 338,
339 and 604 to 686 to the buildings constructed by the 9
respondent.

SILNo | Description Building Area | Year of completion
in sgmtr

i Different block in the hospital, | 71201.80 1970-2002
Medical college R&associated :
buildings

2 Medical college, hospital and | 33914.43 2002-2006
associated buildings
regularization
Total 105116.23

11.

It is submitted that the buildings that were constructed for
the purpose of the Medical College having an extent of
105116.23 sqg. meters were constructed{y and the enti
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construction progressed and was completed as on 2006.
Furthermore, the notification dated 14.09.2006 of the Ministry of
Environment & Forest was not applicable to the extent of the
building having a building area of 105116.23 sq. meters as the
same was already completed prior to the publication of the
notification.

12. In the year 2019 as part of the Golden Jubilee celebrations,
the 9" respondent decided to construct an atrium. Pursuant
thereto, a plan was submitted for approval and grant of permit
before the Aikaranad Grama Panchayat. Aikaranad Grama
Panchayat finding that the plan whose approval was sought was
in consonance with the existing building rules, granted approval
as well as permit for the construction. In the plansubmitted for
approval by the 9™ respondent entire description of the existing
buildings as well as the atrium that was sought to be constructed
along with this area was shown in the plan. The atrium that was
constructed by the 9" respondent is having an area of 4353.33
sq. meters only.True copy of the layout approval order dated
01.11.2019 bearing order No. C/1743/19 D. Dis. is produced
herewith and marked as Exhibit R9(0).The English translation
of Exhibit R9(0) is produced herewith and marked as Exhibit
R9(o})(a).

13. Pursuant to R9(0) approval by the Town Planning Authority,
the Aikaranad Grama Panchayat have granted Building Permit
bearing No. SENIOR CLERAK 1- BA(13182)/2020 dated
27/08/2019 for the construction of atrium. True copy of the
Building Permit bearing No SENIOR CLERAK 1- BA(13182)/2020
dated 27/08/2019 for the construction of atrium issued by the
Aikaranad Grama Panchayat to the 9 respondent is produced
herewith and marked as Exhibit R9(p).

14. In this connection, it is submitted that the 9" respondent had

already obtained consent from the Kerala State Pollution Control
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Board for running of the Hospital. True copy of the consentNo.
W/07/290/98 issued by the Kerala State Pollution Control Board
for the period up to 31.12.1988 is produced herewith and
marked as Exhibit R9(q).The consent issued by the Kerala
State Pollution Control Board is being regularly renewed and the
last of such consent bearing No. PCB/HO/EKM-2/IC0O-R/07/2018
dated 05.09.2018. True copy of the consent bearing No.
PCB/HO/EKM-2/ICO-R/07/2018 dated 05.09.2018 issued by the
Kerala State Pollution Control Board is produced herewith and

marked as Exhibit R9(r).

15. It is pertinent to note that when the application, plan for the
construction of atrium was given for approval to the statutory
authorities, they had not insisted for any environmental
clearance from any authorities. The layout approval viz. Exhibit
R9(p) clearly indicates that approval of construction of the
atrium was granted without any conditions regarding obtainment
of environmental clearance.

16. The 9" respondent submits that in so far as the matters
regarding environmental clearance and pollution are concerned,
the 9" respondent has taken up the matter with all seriousness
and has carried out the required schemes for management of
pollution. The nature of works carried out with regard to
generating environmental friendly and poliution free ambiance is
detailed in the schedule appended hereto. True copy of the
schedule of environmental friendly and pollution free projects
implemented at the 9™ respondent Medical College Hospital is
produced herewith and marked as Exhibit R9(s).

17. It is further submitted that one Advocate Thomas Mathew
vide letter dated 18.01.2022 had sought information from the
State Environment Impact Assessment Authority (SEIAA)
with regard to the fact as to whether the Aikaranad North Village
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where the Medical College Hospital stands in Ernakulam District
is an eco-sensitive zone or ecologically fragile area under the
Right to Information Act. True copy of the letter dated
18.01.2022 issued by Advocate Thomas Mathew to SEIAA is
produced herewith and marked as Exhibit R9(t). In response to
Exhibit R9(t), the SEIAA had transferred the reguest to the Chief
Wild Life Warden’s Office who had vide reply dated 04.03.2022
informed the 9™ respondent as follows:-

“Pay attention to the hint. The draft notification directions
submitted by this office to the Government in connection with
the declaration of Eco Sensitive Zone or the draft notifications
issued by the Union Ministry of Environment and Forests in
this regard does not include Aikkaranad north and Aikkranad
South Villages in Ernakulam District.” True copy of the reply
bearing No. KFDHQ/684/2022/CWW/WL10 dated 04.03.2022
issued by the Chief Wild Life Warden’s Office to Advocate

- Thomas Mathew is produced herewith and marked as Exhibit
R9(u).True copy of the English translation of Exhibit R9(u) is
produced herewith and marked asgExhibit R9(u){(a). In
response to Exhibit R9(u), the Chief Forest Conservator
Office, Circle Thrissur had also given a reply vide reply
bearing No. A5-142/22 dated 22.04.2022 informing that while
verifying the list of Ecologically Fragile Area belongs to this
circle, Alkkaranad north and Aikkaranad south villages in the
Ernakulam District is not included in the same. True copy of
the reply bearing No. A5-142/22 dated 22.04.2022 issued by
the Chief Forest Conservator Office, Circle Thrissur is
produced herewith and marked as Exhibit R9{v).True copy
of the English translation of Exhibit R9(v) is produced
herewith and marked as_Exhibit R9(v)(a).

18. In this connection, it submitted that up: to 09.06.2015, the
notification dated 22.12.2014 alone applied as per whicht

AL COLLEGE, KOLENCHERY
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projects or activitiesrequiring environmental clearance does not
include industrial shed, school, college, hostel for educational
institution, but such buildings shall insist sustainable
environmental management, solid and liquid waste management,
rain water harvesting and use of recycled materials such as fly
ash bricks. In so far as the 9" respondent is concerned, the
buildings put to use for the Medical College purposes have taken
care of the requirements regarding solid and liquid waste
management, rain water harvesting etc.which is already in place
prior to the construction of the atrium. Furthermore, with the
amendment of notification dated 22.12.2014 by virtue of the
Office Memorandum dated 09.06.2015, it has been stated that in
case of Medical Universities / institutes the component of
hospitals will continue to require prior environmental clearance.
The atrium that was constructed by the 9" respondent is only
covering the open space in between the existing buildings
already constructed prior to 2006 using truss work with
galvanized sheet.

19. The 9" respondent humbly submits that the allegation that
the 9" respondent has violated environmental laws is incorrect
and is denied. There has been no violation of any environmental
law on the part of the 9" respondent except that the 9%
respondent bona fide believed that there was requirement for
obtaining environmental clearance as the same was not insisted
by the authority granting permission for construction. Moreover,
since the construction of the 9 respondent was not falling under
any eco-sensitive or environmental fragile area, the construction
did not require any environmental clearance even the 2", 3™
and 4" respondents who are the authorities for granting permit
for construction had at no point of time required the o
respondent to obtain environmental clearance.
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20. The averments in paragraphs 1 to 5 of the application are
incorrect and are denied. As already stated supra, the Medical
College was already constructed and was functioning even prior
to 2006. The first batch of MBBS Students had passed out in the
year 2007. The new project of the 9" respondent was only the
construction of an atrium in between the existing and already
constructed buildings.

21. The averments in paragraphs 6 of the application is incorrect
and are denied. In so far as the 9% respondent is not a University
but is a Medical College with Hospital. The allegation that the 9™
respondent is functioning without the mandate of environmental
clearance and has violated the rules as laid down under the
Environmental Protection Act, 1986 is incorrect and is denied. It
is submitted that the 9™ respondent has already obtained
consentto operate the Medical College and Hospital right from
1998 onwards by the Kerala State Pollution Control Board and
the same has been renewed up to date. The same is evidenced
by ExhibitR9(qg)referred above.

22. The averments in paragraphs 8 to 12 of the application have
already been answered by the 9" respondent in the previous
paragraphs. '

23. The averments in paragraphs in 13 to 20 of the application
are incorrect and are denied. As already stated supra, the
authorities viz. respondents 2, 3 and 4 including the Forest
Authorities had at no point of time, insisted that the 9%
respondent should obtain environmental clearance for the
construction of the atrium. The 9" respondent was under the
bona fide belief since respondents 2 to 4 nor the Forest
Authorities had insisted that the 9'" respondent should obtain

environmental clearance for construction of atrium, the same
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was not sought by the 9" respondent especially in view of the
fact that the construction was not in any eco-sensitive zone or
ecologically fragile areas. The 9" respondent had constructed the
atrium expending considerable amounts.. The 9" respondent at
no point of time had any intention to violate any of the laws and

the absence of environmental clearance for the construction of

rium was solely on account of non-insistence of the same by
the statutory authorities viz. respondents 2 to 4 and forest
authorities.

24. There has been no violation of any of the provisions of the
Environment Protection Act 1896 by the 9" respondent. The
prayer for a declaration that the operation of 9% respondent is
illegal and unauthorized and in violation of the Environmental per
Act 1896 alleged by the petitioner is without any basis. The ninth
respondent is not bound to pay any environmental compensation
as sought for by the petitioner. Nor is the ninth respondent liable
fcjr any criminal proceedings be initiated against the ninth
respondent for the alleged violation of environmental legislation.

25. The petitioner is not entitled to claim any of the reliefs
claimed in the Original Application.

26. The grounds raised in the Original Application lack in merit
and are unsustainable in the eye of law.

27. The 9% respondent humbly begs that the 9'" respondent be
granted an opportunity of submission of further pleadings in the
event the pleadings already on record are not sufficient to
explain its stand.

VERIFICATION

I, Dr. Krishnakumar Diwakar, s/o. P. Diwakara Menon, aged

62 years, Dean, Malankara Orthodox Syrian Church Medical College

DEan
MALANK ARA ORTHODOY
SYRIAN CHuRCH
MEDICAL CoLiggE, ROLENCHERY
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Hospital, Kolenchery, Ernakulam-682 311, do hereby verify that the
contents of paragraph Nos. 1 to 24 of the Counter Affidavit are true to the
best of my knowledge information and belief and I have not suppressed

any material fact.

" Resppiddent

L. SYRIAN CHURCH
MEDICAL COLLEGE, KOLENCHERY

Verified at Ernakulam on this the 18™day of May 2022 at my office

at Ernakulam whom I know personally.

R.S. Kalkura
Counsel for the 9'" Respondent.
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THE MALANKARA ORTHODOX SYRIAN CHURC 1
MEDICAL MISSION, KOLENCHERY
Registered Office : KOLENCHERY

Registered under the Travancore- Cochin Literary,
Scientific and Charitable Societies Registration Act,
Xli of 1955

(No. ER 6 of 1967 dated 18-2-1967)

MEMORANDUM
AND
ARTICLES OF ASSOCIATION
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THE MALANKARA OCRTHODOX SYRIAN CHURCH
MEDICAL MISSION
KOLENCHERY

MEMORANDUM OF ASSOCIATION

i.  The name of the Mission shall be “The Malankara Orthodox  Syrian Church
Medical Mission , Kolenchery:” bereinafier referred to as the “Mission™. 1 shall
be registered under the Travancore- Cochin Literary, Scientific and Charitable
Societies, Registration Act, XI1 of 1955

The name of the Mission shall be “The Malankara Orthodox
Syriar Church Medical Mission, Kolenchery,” hereinafier re-
ferrved to as the “ Mission”. It shall be a Project of the Malankara
Orthodeox Syrian Church. It skall be registered under The
Travancore - Cochin Literary, Scientific and Charitable Soci-
cties Registration Act, XIT of 1955. (as amended in 1969)

2. The Registered Office of the Mission shall, until otherwise
determined by the members, be at Kolenchery, Aikkaranadu
South Village, Kunnathunadu Taluk, in Emakulam District.

3. The main object for which the mission is established is to engage
in activities, which will result in the-development and uplift of the
rural areas and facilities around Kolenchery. All activities of the
mission shall be of a charitable and philanthropic nature not
involving any activity for profit. Initially this is to take the form of
setting up developing a hospital for ameliorating suffering of the
rural people and to improve the facilities and services of the
hospital. Towards attainment of the above objects, which are solely
for charitable and philanthropic purposes and for the benefit of
the community at large and not for the purpose of profit or for the
benefit of any particular religious community or caste, the mission
shall engage, continue and strengthen the following activities.

(a) To take over the lands in Kolenchery in the Panchayats of
Aikkaranadu and Poothrikka, Kunnathunadu Taluk,
Ernakulam District, Kerala State, acquired in the name of
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Sri.Cheria Pathrose, Kodiyanparayil, Kolenchery, on behalf
of the Mission in formation, with the funds raised by the
parishioners of the Kolenchery Church.

(b) To Provide for the fullest expression of creative Christian love
and compassion through the Ministry of Healing as taught by
cur Lord and Saviour Jesus Christ; to fulfill it by service in its
“ullestmeaning.

(¢) To establish, equip and maintain Medical institutions such as
hospitals, Health Centres, Dispensaries and Nursing Homes
for the benefit of the public and to provide facilities for
treatment, nursing care and attention to patients, through
latest scientific methods.

(d) To establish and conduct education and training institutions for
doctors, midwives, nurses, pharmacists, dietitians, laboratory
technicians and other devoted to medical and allied callings
and to render financial and other aid to such institutions and
students and trainees in such institutions.

(e) To establish and conduct Orphanages, Destitute Homes,
Homes for the Aged and infirm, and other Charitable
Institutions.

() To employ Medical Officers, Surgeons, Midwives, Nurses,
Instructors, Teachers, Technical and other assistants, Clerks.
Attendants ete. for the above said purpose, who are in sy
pathy with the moral and spiritual concept of the Mission.

g) To raise funds by way of contributions, from members t
wards the Capital Contributory Fund of the Mission and by
subscription, donation fees and such other means as may b
considered suitable to the Christian ideals of the Mission.

(h)yTo appoint Trustees, Treasurers, Advisors, Committees Col
laborators, Associates, to promote the activities of th
Mission. ’

(1) To acquire by purchase, lease, grant, assignment, gift or in an
manner whatsoever, lands, gardens, buildings, machiner

2
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medicines, equipments and vehicles and (o sell in whole or in
part otherwise dispose of them in whole or in part for the
purpose of the Mission. '

*3 (J) Deleted in 1969

*3 () To affiliate or to get affiliated to, or join with other organizations with
similar objects on such terms and conditions as the Mission may
think fit, and to transfer the whole or any pairl of the establishment to
Government or other missions for its better management and to enter
into any kind of arrangements with them and {o render assistance to
Government and other missions of a similar natuic.

(k) To build and maintain houses and alter and improve the same,
including any existing buildings and to provide the same with
electric service, light, water , drainage and all other necessities.

{I) to let as residences, pay wards, offices, shops or otherwise
any part or parts of any land or buildings in such division and
manner as may be expedient

(m)To edit, publish and circulate periodicals, magazines and
books of medical or scientific works and to carryon the
business of printers, publishers and book sellers and apply for
and obtain copyrights, for the purpose of objects of the
Mission.

(n) To establish, support and contribute to provident funds or other
funds or institutions calculated to benefit employees or ex
employees of the Mission or the dependants or connections
of such persons and to grant pensions and allowances and to
subscribe or guarantee money for charitable or benevolent
objects or for any public, general or useful objects.

(0) To invest the money of the Mission, not immediately required,
upon such securities as may from time to time be determined.

(p)To make, accept, endorse and execute promissory notes, bills
of exchange and other negotiable instruments for the purpose
of the Mission. ,

(9) to make arrangements for manufacture, distribution and sale
of drugs, medicine, medical accessories and equipments for

3




the purposes of the missic

nandalso

sale for the Mission.

to use the proceeds of the

(r} Generally to do all such other things as are incidental or
conducive to the attainment of its objects, as a charitable and
non-profit making organization.

#(sy To work in the field of Drug Abuse Prevention and
prohibition (* added in 1997)

*(ty To engage in aciivities for the prevention and
awareness of AIDS , Cancer, T.B, Mularia,leptospirosis,
Hepatitis. B and Hepatifis (* added in 1997)

4

4. The names, addresses and occupations of the first members of the
Board of Governors, who shall be the Governing Body of the
Mission and to whom according to-the Articles of Association (a

" duly certified copy of which is hereto appended), the management
of the affairs of the Mission is entrusted, are as follows: -

no  Name Address Occupation Sign.

| 1L.G. Paulose Mar Philexinose Bishop House Muvattupuzha Bishop
2. WG, Peelipose Mar Theyopeelose Bis‘nop House Alwaye Bishop
4 Rev. Fr. VM. Gheevarghese Principal St. Peters College

Kolenchery Principal
4 Rev. Fr. Abraham Konattu Pampakuda Priest
5 Rev. Fr. TI Pathrose  * Represented by St. Peters

: Church Kolenchery Vicar

6. Rev. Fr. PV. Joseph Poovathumveetile House,

Represented by St. George Church,

Kadamattom Vicar
7 5. K.M. Cherian, Kandathil House,

Malayalamanoram  Kottayam Chief Editor
% Sn. CJ. Kurian Akkara, Kottayam Planter
9. Sri. Kurian Abraham Upoottil, Kottayam Planter
10. Sri. PC. Abraham Padinjarekara, Kottayam Planter
[1. Sri. Kurian Uthup Karayoram Muncipal Chairman

Kottayam Planter
12, Sni. C.U. Chacko Nechupadathu House, Kadayirupu ~ Contract
13, Sri. K.V. Thomas Nechupadathu House , Kadayirupu ~ Planter
14, Sri. C.P Issac Nechupadathu House, Kadayirupn =~ Contract




Klo Mame

Address

Occupation

s

47.

48.
49,

Sri. K.P. Paulose

Sri. PJ. Mathai,

Sri. PM. Paily Pillai
Sri. EM. Varky

Sri. Cheria Pathrose
Sti. K.C. Chacko,

Sri. N.P. Paulose
Sri. MK. Kuriakose

Sri. C.C. Mani
Kinginimattam

Sri. VM. Kuriakose,
Sri. K.P. Yoyaki

Sri. C.V. Jacob

Sti. K.V, Varghese
Sri. C.T. John

Sri. K.V, Paily

Sri. K.E. Paulose
Sri. C. Ghevarghese,
Sri. C.U. Issac

Sti. Kuriakose Chennekadan Chennekatty House, Kolenchery

Sri. VK. George

Sri. VK. Kurian

Sr. KE. Issac

Sri. V.M., Peter

Sri. T.V. Paulose,

Sri. M. Chacko Pillai
Rev. Fr. CM. Thomas
Rev. Fr. M.O. Varghese
Dr. Chacko George
Sri. N.P. Varghese

Sri. M. Abraham

K.P. Pathrose

Dr. KM. Chacko

Dr. P. Koshy,

Dr. AV, Issac MBBS,
Sri. VM. Markose

Nechupadathu House,
Kadayirupu
Peringattel, Kadayirupu

Perumpillile House, Kolenchery

Eloor House, Kolenchery

Coniract
{Contract
Contract

Contraet

Kodiyamparayil House, Kolenchery Cantract

Proprietor,

Pandalil House, k. .

Intemations
tourist Home, Erna iz

1

saattam

Pandalil House, Kinginimattam

Chittethuparayll House,
Contract

Engincer
Contract

Countract

Velliruchuril House, Kinginimatiam Contract

Kunnel House, Karukappilly -

Kadamattom

Nechupadathu House, Kadayirupu
Nechupadathu House, Kadayirupu
Nechupadathu House, Kadayirupu

Kallalunkal House, Kadayirupu

Nechupadathu House, Kadayirupu
Chennekattu House, Kolenchery
Chennekattu House, Kolenchery

Vandanathil House, Kadayirupu

Vandanathil House, Kadayirupu

Nechupadathu House, Kadayirupu

Farmer

Contract
Contract
Contract
Fannpr

Contract
Contract
Contract
Contract
Farmer

Contract

Contract

Varapathukuzhiyil House, Kolenchery Contract

Thamarachalil House, Kolenchery ~Teacher

Kallanickal House, Kolenchery

Cheruvillil Puthencruze

Mundanchira, Kadamattom

Geethanjily, Trichur

Naduvileveegil, Poothrikka

Advocate, Emakulam
Advocate, Ernakulam

Kotcheril House, Perumbavoor

Professor of Medicine,
Medical College, Velloor

Govt. Hospital - Koothattukulam

Vandanathil Kadamattom

S

Contract
Vicar
Vicar
Doct’or
Lawyer
Advocate
Advocate
Doctor

Doctor
Doctor
Contract




5 We, the several
occupations ar
hereunder are desirous of
the Travancore-Cochin Literary,
Societies Registration Act, XILof 195

¢ as given above a

. Q{;

Memorandum of Association

persons, whose names, addresses and
d who have subscribed
forming ourselves infoa Society under
Scientific and Charitable
5 in pursuance of the above
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Rev. Fr. PV. Joseph

Sri

. K.M. Cherian,

Sri. C.J. Kurian

Sri

. Sni
. Sri.
. Sn
N
. Sii. CP Issac
. Sn

. S
. Sn
. Sni
-~ Sn
o Set

. Kurian Abraham
. PC. Abraham
Kurian Uthup Karayeram
. C.U. Chacke ‘
. K.V. Thomas

. K.P. Paulose

. PJ. Mathai,

. PM. Paily Pillai -
. EM. Varky

. Cheria Pathrose

. K.C. Chacko,

Poovathumveetile House,
Represented by St. George Church,
Kadamattom

Kandathil House,
Malayalamanoram  Kottayam
Akkara, Kottayam

Upoottil, Kottayam
Padinjarckara, Kottayam
Mauncipat Chairman Konéfam
Nechupadathu House, Kadayirupu
Nechupadathu House , Kadayirupu
Nechupadathu House, Kadayirupu

Nechupadathu House,
Kadayirupu

Peringattel, Kadayirupu
Perumpillile House, Kolenchery
Eloor House, Kolenchery
Kodiyamparayil House, Kolenchery

Proprietor, International

tourist Home, Emakutam

Vicar

Chief Editor
Planter
Planter
Planter
Planter
Contract
Planter

Contract

Contract

- Contract

" Contract

Contract

Contract

Engineer

No MName Address Occupation Sign.
i H.G Panlose Mar Philexinose Bishop House Muvatiupuzha Bishop
2. MG PecliposeMar Theyopeelose Bishop House Alwaye Bishop
4. Rev. Fr. VM. Gheevarghese Principal St. Peters College
: Kolenchery Principal

4. Rev. Fr. Abraham Konattu Pampakuda Priest
5 Rev. Fr. T.I Pathrose Represented by St. Peters

Church Kolenehery Vicar
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Address - Occupation Sign.

No  Name
21 Sri. NP. Paulose Pandalil House, Kinginimattam Contract
22 Sn. MK Kuriakose Pandalil House, Kinginimattam Contract
2% S C.C. Mani Chittethuparayil House,
Kinginimattam Contract

A S VM Kuriakose, Velliruchuril House, Kinginimattam Contract
5. Sei. KP Yoyaki Kunnel House, Karukappilly

: Kadamattom Farmer
. SiCV. 'facob Nechupadaﬂiu House, Xadayirupu  Contract
2T Sd KV Varghése ' " Nechupadathu House, Kadayirupu Contract
. 5. CT Johr} ’ . Néchupadathu House, Kadayirupu = Contract
29 S KV, Pai,iy> Kallalunkal House, Kadayinipu Farmer
300 8. KE. I;'akulo‘se‘ ' Nechupadathu House, Kadayirupu Contmct
3L Sri C.F.Gheya_tghesc, Chennekattu House, Kolenchery Contract
12 $d. CU. issac_ ‘Chennekattu House, Kolenchery  Contract
33 Sri. Kuriakose Chennckadan Chennekattu House, Kolenchery  Contracl
30;1 . Sri. VK.-George- Vandanathil House, ‘Kadayirupﬁ Farmer
35 Sn. VK. Kurian Vandanathil House, Kadayirupu Contract
46, S KE. ISsAc Nechupadathu House, Kadayirupu ~ Contract
3. S V,MZ :Pet’er’ ; Varapathukuzhiyil House, Kolenchery Contract
it S V. Pzipl_qse, Thamarachalil House, Kolenchery ~Teacher
10 S M. Chacko ‘Pil'lai Kallanickal Hoﬁksye, Kolenchery Contract
461, Rev. Fr. CM Thomas Cheruvillil Puthe@mm Vicar
H Rev. Fr. M.O, Varghese Mundanchir#, Kadamattom Vicar
42, Dr. Chacko .George Geethanjily, Trichur ’ Doctor
41 Sr. NP Va,r’ghesel Naduvileveetil, Poothrikka Lawyer
a4, Sri. M. Abraham Advocate, Emakulam Advocate
5. KP Pathrose Advocate, Emakulam Advocate
46, Dr. KM Chacko Kotcheril House, Perumbavoor Doctor
47.  Dr. P. Koshy, Professor of Mcdibine,

- Medical College, Velloor Doctor

48, DL AV, Issac MBBS,  Govt. Hospital Koothattukulam  Doctor
49 Sri. VM: Markose Vandanathil Kadamattom Contract
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ARTICLES OF ASSOCIATION OF

THE MALANKARA ORTHODOX SYRIAN CHURCH
MEDICAL MISSION

PRELIMINARY

- Objeets

1. The Malankara Orthodox Syrian Chruch Medical Mission
Kolenchery, hereinafter calied “ The Mission ” is established for the
objects set forth in its Memorandum of Association

Interpretations

2. Inthese Articles: .

a) “TheAct” means the Travancore-Cochin Literary, Scientifi
anc; Charitable Societies Registration Act XIFof 1955

b) The “Board” shall mean the Board of Governors from time t
time or the Governors assembled at a valid meeting thereof.
¢) “These Articles” shall mean the Articles of Association of th
Mission B

d) “Capital Contributory Fund” means the aggregate from tim
to time of the Membership contributions made in the nature of Capit:

by the Members. This shall be distinguished from donation:
subscriptions, fees etc.

e) “Member” shall mean a member of the Mission whose nam
is entered in the Membership Register.

f) “ Memorandum” shall mean the Memorandum ¢
Association of the Mission.

g) “ Person” shall mean to include individuals, parishe
institutions and associations.




| 26
by “qualified” shall mean qualified to be a Member in
accordance with these articles
1) “Year” shall mean the financial year of the Mission which until
otherwise fixed by the Mission shall be from 1st January to 31si
December.

- MISSION NOT FOR PROFIT
, Not for Profit

3. The Mission shall not operate for profit and accordingly its net
imcome after meeting all expenses and setting apart such funds as may
be determined by the Board at the end of each year, towards
repayment of deposits accepted or loans raised, or interest due, shall
be expended solely for the promotion of the objects set forth in the
~ Memorandum, or in the case of dissolution then as lawfully decided

- under clause 48 in such dissolution. PROVIDED HOWEVER that
nothing herein shall prevent the payment in good faith of actual
traveling expenses to any Governor attending a Board Meeting, or of
remuneration to any officer or servant of the Mission in return for any
service actually rendered nor prevent payment of interest at a rate not
exceeding twelve per cent per annum or any borrowed amount from
ny Governor or Member of the Mission, or of rent for any land or
building demised to the Mission

MEMBERSHIP

Classes of Members
iy 4. There shall be two classes of members (1) Ordinary and
£ (2) Honorary

, Ordinary Members
5. Ordinary Members shall be those qualified persons who are

admitted and registered as ordinary members in accordance with these
Articles.




Quailification

6. Any individual or parish belonging to the Malankara
Orthodox Syrian Church and any institution or association Or persons
comprising of members thereof shall be qualified for admission as
Ordinary Members of the Mission "

Capital Contribution

7. Zach ordinary members shall contribute to the Capital
Contributory Fund of the Mission, a minimum of Rs. 250/~

Such contributions may also be in multipes of Rs. 250/-. The
membership fee shall be paid within three years for individuals and five
years for institutions of the date of application in three and five

installments respectively. Donations from qualified Members

accumulating to Rs 250/- and above may at the donor’s request be
converted into such membership contributions.

Honorary Members

8. Honorary Members shall be :-

a) Nominated governors of the Board who are not Ordinary

Members;

~ b) Those admitted by the Board as Honorary Members from _
amongst distinguished members of the public who have rendered or

may be expected to render outstanding service to the mission.;

¢) Those nominated by the Malankara Association Managing

Committee as its representatives on the Board ;
d) Amembers nominated by the Kandand Diocesan Council;

¢) Members of the Board, nominated by the Patron;

f) Members of the Board, nominated by Parishes paying Rupees

Five Thousand or more to the Mission Fund;

g) Ordinary Members nominated by the parishes or other
institutions those who have contributed to the Capital Contributory

Fund of the Mission Rs. 250/- or more but less than Rs. 5,000/-

10
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*8h) Any other institution or Association recognized by the Mission as

*h) Deleted in 1969

working in sympathy with the spiritual concept of the Mission, specially
admitted as an Honorary Member on payment of Rupecs one thousand as
Membership contribution.

*1) Deleted in 1969

*8i) Metropolitan who rules from time to time Kandanad Diocese of the
Church shall be permanent member of the Mission Board, besides being a
permanent member of the Executive committee.

*j) Deleted in 1969

*8j) All Metropolitans of Malankara Syrian Church shall be Honorary Mem-
bers of the Mission.

Application

9. Applications for Membership in the Mission or on making any
fresh contribution to the Capital Contributory Fund shall be in the form
Annexure A, hereto or in such other forms as may be prescribed by the
Board from time to time.

Admission, Membershlp Register and Certxf cate

10.On receipt of an application from a qualified applicant together
with the remittance of the first instalment of his contribution, the Board
or a membership sub-committee appointed by the board for the
purpose may admit the applicant as an ordinary member by entering
his name, in the case of individual members, or its name with that of the
representative in the case of other members, in the Membership
Register of Ordinary Members and issue a Membership Certificate
under the Common seal of the Mission subscribed by two governors,
one of whom shall be the Treasurer or Secretary. The Board or such
Sub - Committee shall have discretion to decide all questions, which
may arise as to the eligibility or any other matter of any applicant and
their decision shall be final. The Board shall also cause to keep a
Membership Register relating to Honorary Members.

11
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Succession
11, When an individual applies for - ‘dinary membership or an
individual Ordinary Member appliestor - <e any fresh contribution, he
may in his application or by any subsequent notice in writing registered
with the Mission, nominate any one qualified person or not more then
three qualified persons respectively in order of preference, to be his
successor on his resignation or death and may from time to time by like
notice cancel such nomination and substitute the name or names or
other qualified person or persons so long as he continues to be
member; PROVIDED HOWEVER that splitting of contributions
covered by one application shall not be allowed. On the resignation or
death of the member whose so nominates, his snccessor so nominated
shall be enrolled as an Ordinary Member, on notice by him to the
Mission in writing thereof . Any individual Ordinary Member who thus
succeeds shall have like rights and privileges as his predecessor had.

Representation

12. Any parish, institution or association admitted as an Ordinary
Member shall in its application for membership appoint any one quali-
fied individual as its representative to represent it for all
purposes of the Mission and may by subsequent notice in writing
registered with the Mission revoke such appointmentand appoint
another in his stead: PROVIDED HOWEVER that it shall not be
open for such a Member, in any application for making any fresh
contribution to appeint any different representative other than its then
existing representative. In case any dispute shall arise regarding the
appointment of a representative, the decision of the Board or its
Membership Sub - Committee shall be final.

Transfer and Transmission restricted

13. Save as provided for in Articles 11 and 12 above the rights
and privileges of a Member shall not be transferred or transmitted and
no transfer or transmission thereof not in accordance with those
provisions shall be binding on or recognized by the Mission. If any
individual Ordinary Member fails to register with the mission his
nomination of a successor in accordance with Article 11 above, his

12
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menbership shall lapse on his resignation or death and his contribution

will be treated as donation. If any member to whom Article 12 sbove is

applicable fails to appoint a representative in accordance with that

Articte it shall not be entitled to exercise the rights and privileges of its
membership till a representative is so appointed.
Vote of representatives

14.In the case of a representative appointed in accordance with

Article 12 above his votes shall be calculated in accordance with the

{otal amount of the contributions made by the Member whom he
iepresents.

First Members

15. A. Notwithstanding anything in these Articles contained the
signatories to the Memorandum shall be entitled to continue as
Ordinary Members until the first Ordinary General Meeting of the
Society, as from which date the Ordinary Members among them shall
ccase to be members unless they pay their respective contributions in

- accordance with these Articles.

B. Anymember who is in arrear of any installment or installments
of the contribution promised by him fora period of three months or
more after due date shall not be entitled to be a member of the
sociation. If a defaulting member pays the arrears afier three months
: ym the date of default the Board or the Membership

- Sub- Committee may condone the default and restore his membership.

MANAGEMENT

Pfesident

*16a). The Catholicos from time to time of the Malankara Orthodox Syrian
- church shall be the Spiritual Head of the Mission and it Patron

*a) The Catholicos from time to time of the Malankara
Orthodox Syrian Church shall be the Patron and President of
the Mission. The landed properties of the Mission shall be
uired in the name of H.H. the Catholicos on behalf of the

(as amended in 1969)

13




*b} The Board of Governors may elect a Metropolitan ofthe -
Church who is amember of the Mission as President of the Board.
If there be no such Metmpehtan available, they may elect any of
th err body to be pres&dent

* 16b) The Metro&htan of Kandanad Diocese from time to time
shall be the Ex-officio Vice - President of the Mzsswn ;
(as amended in 1969)

Board of Gevernors

17.The management of the affairs of the MISSIOII shall be vested :
in its Board of Governors. The Board shall be the statutory govemmg
body of the Mission. The Board shall consist of elected, nommated
ex-officio and hfe Governors subject as hereinafter prov1ded -

I The Elected Governors: These shall not be less than six or

more than eighteen in number, unless the Mission in its General ;

Meeting otherwise determines.

Mode of Election: As regards elective seats on the Board, the |
following provisions shalt have effects: - ~

a) Two elective seats each shall be reserved for and filled by
election from the following three groups of ordinary members. This B
number shall be increased in proportion to the number of members in
each category on the basis of a total contribution of Rs . 5,000/- for a
Governot. : o

1) Those individuals who have each contributed Rupees Two
Hundred and Flﬁy or more but less than Rupees Five Hundred.

2) Those who have each contributed Rupees Five Hundred or
more but less than Rupees One Thousand

3. Those who have each contributed Rupees One Thousand or
more but less than Rupees Five Thousand.

PROVIDED HOWEVER if the number of members ofany of
the categories specified in this article does not exceed the number of
seats or minimum seats reserved for themrespectively all the members
in that group shall be deemed to have been duly elected.

14
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11. The nominated Governors shall be the following: -

a) The Malankara Association Managing Committee shall be
entitied to nominate from among themselves, two members to the
Governing Board

- *17 1 b) The patron may nominate (i) two prominent doctors of Modern
Medicine to the Board (ii) Any one prominent person of the church to the
Board. :

*[7.1I b) The Patron may nominate (i) a Metropolitan of
the Church as a Vice - President of the Board (i) two promi-
‘nent doctors of Modern Medicine to the Board (iii) any one
prominent person of the Church to the Board.

(as amended in 1969)

¢) The Council of the Kandanad Diocese can nominate one
member from among themselves to the- Governing Board.

d) One individual each, may be nominated by every qualified
ish institution or association which has made acontribution of
! es Five Thousand or more to the capital contributory fund of the
Mission, for every Rs. 5,000/-. But if the amount of contribution
*ds Rs.15000/- an additional member can be nominated only for

mber of the Mission but shall otherwise be a qualified individual.
- Any such nominated Governor may be removed from office and
_another substituted at any time by the authority who nominated him.

¢) The St. Peter’s & St. Paul’s Church, Kolenchery may nominated
wembers to the Board now, as the Church has contributed a
tial amount for the purchase of land and for the approach roads
. and this number may be increased one for each Rs. 25000/ if the
Church pays more. .

111. The Ex-officio Governors shall consists of :-

a) (1) The President(2) The Vice -President or Vice Presidents
(3) The Bursar.

b) The legal advisor of the Mission
15
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IV.Life Governers: Any individual who is qualified for
admission as an Ordinary Member and has coniributed rupees five
thousand or more to the Capital Contributory Funds of the Mission, and
his successors recognized in accordance with these Articles shall be ‘
entitled to become Lifs Governors by notice in writing to the Mission.

V. a) Life Executives : Any individual who is qualified for
admission as an Ordinary Member and bas contributed Rs 16,000/~
or more 1o the Capital Contributory Fund of the Mission and his i
successors shall be entitled to become besides a Life Governor, 2
member of the Executive Committee.

b) Nominated Executives: Those institutions, associations and
Churches which have contributed Rs. 10,000/- or more towards the
Capital Contributory Fund are entitled to nominate an executive
member from among the Governors, Nominated by them.

18 a) Any md1v1dual who has contributed Rs. 5,0()0/ - Or more as
doriation is entitled to earmiark his contribution for the constructionofa
Bed or Ward or the purchase of any equipment, and have his name
inscribed thereon, provided the contribution offered is sufficient for the
object proposed, in the opinion of the Executive Committee.

b) Atits first meeting the Board of Governors elected under the:
Memorandum of Association may at its discretion nominate and
co-opt not more than five temporary members to the Board who are
qualified individuals and who have rendered distinguished service o
the Malapkara Orthodox’ Syrian Church and may be expected to
render such service to the Mission by virtue of their standing and
experience. o ) ” o

Retirement

19. All the members of the first Board, excepting the Life
Governors shall retire from office at the first Annual General Meeting
after the registration of the Memorandum of Association. Retiring
Governors and officers shall be eligible for reappotment

16
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TIME OF ELECTION AND N@MfN ATION
20. At the ordinary General Meeting at which the Governors retire
trom oflice as provided for in Article 19, the elective seats thus falling
vacant shall be filled up by election in accordance with these Articles
from the respective constituencies; provided however that not
withistanding anything in this or in Article 19 contained all Governors
and officers shall continue in office, until their substitutes are appointed

Casual Vacancy

, 21.Any casual vacancy occurring among the elected Governors

- nay be filled up by Board and the new incumbent will hold office until
the succeeding Annual General Meeting of the Mission. Any other ca-
sual vacancy in the Board may be filled up in the same manner as the
Governor whose seat has fallen vacant became a Governor

Vesting of properties

22. Allthe properties and assets of the Mission, whether movable
of immovable, shall be deemed to be vested in the Board represented
1y its Secretary and in all proceedings, civil, criminal or otherwise may
lescribed as the properties and assets of the Board. The Mission
may suc and be sued in the name of the Secretary for the time being.

1€ :
d The Control
iz 23 The control and Government of all the properties and

and affairs of the Mission shall vest in the Board and all powers
uthorities of the Mission not expressly provided for in these ar-
or Bye-laws to be exercised by the Mission in General Meeting
be exercisable by the Board.

Specified Powers

- 24 . Without detracting from the generality of its powers in the last
ing or any other Article, the Board shall have the following
ied powers, namely:-

a) To acquire in the name of the Mission, build upon, pull down,
rebuild, add to, alter, repair, improve, sell or dispose of, orotherwise

deal with any land, buildings or premises orequipments for the use of
the Mission 17
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b) To expend the funds of the Mission and invest in the name of
the Treasurer such part there of as they may deem fit and to direct the
sale or transfer of any such investments and to expend the proceeds of
such sale for the purpose of the Mission

¢) To enter into contracts on behalf of the Mission

d) To borrow money upon the security of any of the properties
and assets of the Mission or otherwise and to grant, issue or direct to
te granted or issued mortgages and other securities of any kind for
securing the same.

e) To open banking accounts for the Mission and authorize
officers to operate such accounts.

f) To draw, make, endorse, accept or otherwise deal with all 1
manner of transferable instruments and securities and to issue or grant
receipts , releases, discharges and other acquittances. ’

g) To prepare and adopt budgets and supplementary budgets.

h) To refer any disputes and differences to arbitration and
observe and perform the awards.

) Tomakeand repeal from time to time rules and regulations or
Bye-laws and alter or amend such rules, as are necessary for the
conduct of its own business, and that of its committee, and for the
efficient management and conduct of the Mission and of the hospitals
and other institutions established by the Mission or conduct underits
authority or auspices.

) To constitute or reconstitute a Mission, Hospital Committees
and other committees or sub committees from among themselves or
mcludmg others, and to remove any of its members and appoint others
in their place, and to appoint and remove officers, agents and
attorneys and to delegate any of its powers and functions to any such
committees, sub committees, officers, agents or attorneys.

18




* The Mission Executive Committee

The Executive functions of the Board and such other functions as are
delegated by the Board from time to time shall be carried out by an Executive
Committee consisting of the President, Vice President or Vice Presidents,
Secretary, Treasurer, Permanent members of the Board of Governors who have
contributed Rs. 10,000 or more, three elected members from among the Governing
Board, Legal Advisor, Superintendent and Bursar of the Hospital. The President
shall be the Chairman of the Executive Committee. The Mission Executive Com-
mittee shall be responsible to the Board and shall carry on all the day - to -day
administration of the Mission including all matters concerning the over all
development of the Mi.sion. The President, Vice- President or Vice- Presidents,
Treasurer, Secretary, Organizing Secretary and the Legal Advisor, and Superin-
tendent and Bursar of the Hospital are to be Ex- officio members of the Mission
Executive Committee

* The Mission Executive Committee

The Executive functions of the Board and such other
functions as are delegated by the Board from time to time shall
be carried out by an Executive Committee consisting of the
President. Ex-officio Vice President, Vice Presidents, Secretary,
Organising Secretary, Treasurer, Permanent members of the
Board of Governors who have contributed Rs. 10,000/- or more,
three elected members from among the Governing Board,
Legal Advisor, Superintendent and Bursar of the Hospital. The
President or in his absence the Ex-officio Vice President or any
of the Vice Presidents shall be the Chairman of the Executive
Committee. The Mission Executive Committee shall be
responsible to the Board and shall carry on all the day today
administration of the mission including all matters concerning
the overall development of the Mission. The President,
Ex-officio Vice President, Vice President, Treasurer, Secretary,
Organising Secretary and the Legal Advisor and Superinten-
dent and Bursar of the Hospital are to be ex-officio members of
the Mission Executive Committee. (as amended in 1969)

The Executive Committee shall:-
k) To convene General Meetings of the Mission:

1) Toexercise the affiliation powers of the Mission; and
19




wy Generally to carry out all or any of the obiects of the Mission
set forth in the Memorandum of Association of th “a/‘ Lionandiodo
all things necessary or expedient, for the due conduct of the affairs of
the Mission not herein otherwise expressly provided for.

Seal

25.The Board may adopt a seal as the Common seal of the
Mission and provide for its custody and the manner in which the same
may be affixed to any deed, document or instrinment to which the
Mission is a signatory.

Removal of difficuities

26 If any difficulty shall arise in giving effect to these Articles the
Board may as occasion may require, by msumﬂ:wm do anything which
appears to them necessary for the purpose of removing such difficulty.

PROCEEDINGS OF THE BOARD
Meeting and Quorum

27.The Board may meet for the despatch of business, adjourr
and otherwise regulated their meetings as they think fit. The President
Secretary, or the Treasurer or any three Governors under advice t¢
the secretary, may at any time convene meetings of the Board. Notict
of every meeting of the Board, stating the general nature of all busines
to be transacted at the meeting shall be sent by post along witl
certificate to-each Governor at least seven days before such meeting
Until otherwise determined by the Board, nine Governors shall be
quorum for a meeting of the Board. At any meeting of the Boar¢
every Governor present shall have one vote. When there is an equalit
of votes, the Chairman of the Meeting shall have an additional ¢
casting vote.

Minutes

28 Minutes shall be recorded of every meeting of the Board an
shall be read at the same or next meeting thereof and shall t
confirmed with or without amendment.

20




29 Allacts done by any meeting of the Board or of a Comumnittee
of the Board or by any person lawfully acting as a Governor shall not-
w ;é standing any vacancy in the Board or that it be afterwards

iscovered that there was some defect in the appointment of any
Giovernor or Governors or that they were disqualified be as valid as if
every such person had been duly appointed and was qualifiedtobe a
Governor, or as if there was no vacancy in the Board.

*OFFICERS
President, Vice- President or Vice- Presidents,
Treasurer & Secretary

#20 The selected Metropolitan or member as mentioned in Article 16 shalibe
» President of the Mission. The Board shall from among themselves, appoint
every terin, a Vige - President or Vice Presidents, Treasurer and Secretary and
shall appoint a Legal Advisor for the Mission and a Superintendent and Bursar
fow the Hospital. The term of office of the Board of Governors, President, Vice -
dent or Vice - Presidents, Treasurer, Secretary, and Legal Ad\iwar and Bur-
shall be for one year.

*The President : Shall be the Chairman of all meeting of the Board and of
ihe Mission. In the absence of the President one of the Vice- Presidexts shall
preside at such meetings and in the absence of the President and the Vice -
Presidents, the meeting shall choose a Governor present fo take the Chair

President, Ex-officio Vice-President, Vice Presidents,
Treasure, Secretary and Organizing Secretary

*30. H.H. The Catholicos shall be the President of the
Mission. The Board shall from among themselves appoint every
term, Vice-Presidents, Treasurer, Secretary and Qrganizing
Secretary and shall appoint a Legal Advisor for the Mission and
a Superintendent and Bursar for the Hespital. The term of
Office of the Board of Governors, Vice-Presidents, Treasurer,
Sccretary, Organizing Secretary and Legal Advisor and Bursar
shall be for three years.

21
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*The President: Shall be the Chairman of all meeting of the
Board and of the Mission. In the absence of President and the
Ex-Officio Vice-President one of the Vice-Presidents shall
preside at such meetings and in the absence of Vice-Presidents,

the meeting shall choose a Governor present {0 take the Chair.
(*as amended in 1969)

The Treasurer: shall in addition to being custodian of all
properties and assets of the Mission , be responsible for keeping proper
accounts of all the money, received and expended by the Mission and
have powef’ to bring; conduct, defend, compromise, compound, refer
to arbitration or abandon legal and other proceedings and claims by or
against the Mission and to engage lawyers, advocates, and agents for
the purpose and shall also exercise such other powers and perform
such other functions as are assigned to him by the Board.

The Secretary: shall subject to the directions of the Board be
responsible for convening general meetings, Board meetings, and
committee meetings, keeping proper minutes of the proceedings there
of and filing statutory returns, and subject to the general control and
supervision of the Board, the Secretary shall have the powers of
appointment, disciplining, and removal of all the staff and other
employees of the Mission and shall also exercise such other powers
and carry out such other functions as may be assigned to him by the
Board. The Board may appoint an organizing secretary to assist the

Secretary.

DOCUMENTS
31%, Documénts :

All deeds of conveyance, mortgage, lease or otherwise relating to the

properties of the Mission shall be signed for and on behalf of the Mission by the

Treasurer and the Secretary, or the Treasurer and one other Governor autho-
rized by the Board ‘

* All deeds of conveyance, Mortgage, lease or otherwise
relating to the properties of the Mission shall be signed for and '
on behalf of the Mission by the Treasurer and the Secretary or
the Treasurer and one other Governor as decided by the board.

22
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rovided that the sale of any landed property of the Mission
II_he cffected only by the authorisation in writing of H.IL
nended in 1969)

Receipts

32.Receipts signed by the Treasurer or by any person duly
(hotized by the Treasurer or the Board, for money payable to the
ion shall be an effectual discharge against the Mission for the morney,
ch in such receipts shall be acknowledged to be received.

First Officers
33, The first officers of the Board are as specified in clause
A of the Memorandum of Association.
Auditors

34."The Board shall appoint a duly qualified person to be the first
Juiditor of the Mission and may remunerate him. Subsequent auditors
be appointed and their remuneration fixed by the Mission in its
cral Meeting,

GENERAL MEETINGS
Annual General Meeting

35.The first Annual General Meeting of the Members of the
ission shall be held within eighteen months from the date of
tration of the Mission. Subsequent Annual General Meetings shall
:Id once at least in every calendar year and not more than fifteen
mths after the holding of the last preceding meeting. The business to

ansacted at such Annual General Meetings shall be to receive a
it of the Board or the Secretary about the working of the
ion, to receive the Balance sheet and Income & Expenditure
mt of the Mission, to elect Governors and auditors and to
rand if necessary to take action with reference to any business
-motion of which due notice may have been given.

23




Report and A ccounts

36. Notice of the Annual general meeting and of the businessto |
be transacted therein together with a copy of the Balance Sheet and
Income & Expenditure Account of the Mission and areport on the |
Working of the Mission shall be sent by the Secretary to each member

Special General Meetings

37. in addition to the Annual General Meetings aforesaid, the i
Board may at any time they think fit and they shall, on the requisition in
writing, of ordinary members who have contributed not less than 15%
of the Capital Contributory Fund of the Mission, summon a special
General Meeting of the Society. The requisition and the notice shall
state the objects of the Meeting and no other business shall be -
entertained. The Board failing within 21 days to take stepsto call the
meeting, the requistioners may themselves call the meeting.

‘Mode of Convening

38.General meetings shall be held at such place and time as the

Bozcd may determine. Fourteen clear days notice shall be given for -

every General Meeting, unless all the Members agree on shorter

notice. '
Quorum; General Meetings

39 Twenty seven Ordinary Members, shall be a quorum for all
General Meetings. No business shall be transacted at any General
Meeting unless a quorum is present when the meeting proceeds to
business. If within half an hour from the time appointed for the meetin,
a quorum isnot present, the meeting if called upon the requisition 0
Members shall be dissotved. In any other case it shall stand adjourne
to the same day in the next week at the same time and place and at th
adjourned meeting if a quorum is not present within half an hour the
Members present shall be treated as a quorum.

Notice of Motion

40 No member shall be entitled to move resolutions ata Generaﬁ‘
Meeting, unless seven clear days notice of such resolution shall have
been givén to the Board, before the date of the meeting or unless att the
members present agree thereto.
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Resolution o
11 Atany General Meeting, a resolution put to the vote shall be
onashow of hands unless, before or on the declaration of the
ilts on the show of hands a poll is demanded by any Ordinary
ber. If no poll is so demanded a declaration by the Chairman of
ceting that a resolution has on a show of hands been carried, or
unanimously or by a particular majority, or lost shall be
clusive evidence of the fact without proof of the number of
sportion of the votes recorded in favour of or against that resolution.
ut it apoll is demanded it shall be taken at the same time in such
nanner as the Chairman shall direct.

Votes

Dt

42. On a show of hands every member present shall have one
ind on a poll, every member present shall have one vote for every
(/- paid by him to the Capital Contributory Fund of the Mission
cet to the maximum of 25% of the total voting strength of the
inary Members for the time being of the Mission. But when voteis : .
by poll, only the Executive Member who is nominated by the

ution, association or Church from among the Governors is entitled

e, :

Leave to SApeak.

43.Any donor or other benefactor, expert or specialist, not being
ber, who is invited by the Board shall be-entitled to be present
peak’at any General Meeting, but shall not be entitled to vote.

No invalidation

44.The proceedings at any -General Meeting shall not be
lidated by reason only of any inadvertent informality or any want of
ification in any one or more persons present for voting there at.

Minutes

. 4§¢Minutes shall be kept of the proceedings of all General
ings and such minutes shall be signed by the Chairman of the
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Z—}S ACCOUNTS

46. True accounts shall be kept of all the money received and
expended by the Mission and of matters in respect of which such
receipt and expenditure take place and of the property, credits and
liabilities of the Mission and once at least in every year such accounts
of Income and Expenditure, together with a Balance Sheet shall be
preparec and signed by three at least of the Governors including the
Treasurcr and duly audited and certified by the auditor and laid before
the Mission in General Meeting. Subject to any reasonable
restrictions as to time and manner imposed by the Board, such
accounts shall be open to inspection of the Ordinary Members of the
Miission.

NOTICES

47.Any notice to be served according to these Articles may be
served on any member or Governor either personally or by sending it
through post in a pre-paid letter addressed to him at his registered
address. Non —delivery or non —receipt of any notice of a Meetmg
shal not invalidate the proceedings at such Meeting,

DISSOLUTION

- 48.A. Theincome and assets of the Mission shall not be used for
any purpose other than a charitable purpose as defined in Section 2(15)
of'the Income Tax Act, 1961

- *48.B In the event of winding up or disseolution of the Mission the excess,
if any that remains after the satisfaction of all the debts and liabilities, shall be
transferred or handed over by the Board of Governors to an Association or
Society with similar objects or a charitable nature and that the member shall not
get a share in the assets or incomes of the Mission

* In the event of winding up or dissolution of the Mission
the excess, if any that remains after the satisfaction of all the
debts and liabilities, shall be transferred or handed over by the
Board of Governors to an Association or Society with similar
objects of a Charitable nature belonging to the Malankara
Orthodox Syrian Church and that the members shall not get a
share in the assets or income of the Mission
(*asamended in 1969)

26




4

49* These Articles may be amended, altered, or substituted by a resolution
of the Mission passed by a majority of Ordinary Members holding not less than
0% of the Capital Contributory Fund present at a special General Meeting
convened for that purpose on giving twenty one clear day’s notice. No amend-
ment shall however be made without consulting the Commissioner of income-
tax, Kerala

AMENDMENTS

* These Articles may be amended, altered or substituted by
a resolution of the Mission passed by @ majority of Ordinary
Members holding not less than 60% of the Capital
Contributory Fund present at & special General Meeting
convened for that purpose or giving twenfy one clear day’s
notice. No amendment shall however be made without
consulting the Commissioner of Income — tax, Kerala and the
approval the Holy Episcopel Synod of the Malankara Orthodox

Syrian Church
(*as amended in 1969)
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ii ANNEXUREA
The Malankara Orthodox Syrian Church
Medical Mission
Kolenchery

{Registered under the Travancore- Cochin Literary,
Scientific and Charitable Sccieties Registration Act, X! of 1955)

Application for Membership / for making fresh contribution
To

The Board of Governors,
The Malankara Orthodox Syrian Church Medical Mission
Kolenchery

Gentleman,

I/We hereby apply for being registered as an Honorary/ Ordinary
Member of the Mission. The particulars required are furnished below.
I/We agree to be bound and abide by the Memorandum and Articles
of Association the Society.

1. Full name of the Applicant

Address and occupation in full

How qualified

Class of membership

Amount contributed

(Inthe case of individuals)y

Successors nominated in order of preference

OB W

Name Address Occupaﬁon

7. (Inthe case of parishes, institutions and associations
respresentatives

Name Address Occupation

Place:

Date: Applicant’s Signature
28
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THE MALANKARA ORTHODOX SYRJIAN CHURCH
MEDICAL MISSION, KOLENCHERY

MEMORANDUM AND ARTICLES OF ASSOCIATION
AMENDMENTS
1969, 1997
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CLAUSES UNAMENDED

1 The name of the Mission shall be “ The Malankara Orthodox Syrian
Church Medical Mission , Kolenchery” hereinafier referred to as the
“Mission”. Tt shall be regisiered under the Travancore- Cochin Literary, Scien-
tific and Charitable Societies, Registration act, XII of 1995

3 To affiliate or o get affiliated to, or join with other organisations with
similar objects on such terms and conditions as the Mission may think fit, and
to transfer the whole or any part of the establishment to Government or other
missions for its better management and to enter into any kind of arrangements
with them and to yender assistance to Government and other missions of a
similar nature.

h) Any cther institution or Association recognised by the Mission as
working in sympathy with the spiritual concept of the Mission, specially
admitted as an Honorary, Member on payment of Rupees one thousand as
Membership contribution

i) Metropolitan who rules from time to time Kandanad Diocese of the
Church shall be permanent member of the Mission Board, besides being a
permanent member of the Executive committee

j) All Metropolitans of Malankara Syrian Church shall be Honorary
Members of the Mission.




by

CLAUSES AS AMENDED

MEMORANDUM

1. The name of the Mission shall be « The Malankara Orthodox Syrian
Church M=dical Mission, Kolenchery” hereinafter referred to as the “ Mission
“ It shall be a project of the Malankara Orthodox Syrian Church. It shall be -
registered under the Travancore- Cochin Literary, Scientific and Charitable So-
cieties Registration Act XII of 1955

3.j) Deleted

ARTICLES
8.h) Deleted

i) Deleted

j) Deleted

I




CLAUSES UNAMENDED

16. a) The Catholicos from time to time of the Malankara Orthodox Syrian
church shall be the Spiritual Head of the Mission and its Patron

b) The Board of Governors shall elect a Metropolitan of the Church who
is a member of the Mission as President of the Board. If there be no such
Metropolitan available, they may elect any of their body to be president

17.11 - b) The patron may nominate (1) two prominent doctors of Modern
Medicine to the Board (2) Any one prominent person of the church to the Board

24, after]

The Mission Executive Committee

The Executive functions of the Board and such other functions as are
delegated by the Board from time to time shall be carried out by an Executive
Committee consisting of the President, Vice President or Vice Presidents,
Secretary, Treasurer, Permanent members of the Board of Governors who have
contributed Rs. 10,000 or more, three elected members from among the
Governing Board Legal Advisor, Superintendent and Bursar of the Hospital.
ThePresident shall be the Chairman of the Executive Committee. The Mission
Executive Committee shall be responsible to the Board and shall carry on all the
day - to - day administraion of the Mission including all matters concerning the
over all development of the Mission. The President, Vice- Presidne or
Vice- Presidents, Treasurer, Secretary, Organising Secretary and the Legal
Advisor, and Superintendent and Bursar of the Hospital are to be Ex- officio
members of the Mission Executive-Committee

m




CLAUSES AS AMENDED

16. a) The Catholicos from time to time of the Malankara Orthodox Syrian
Church shall be the Patron and Presidnet uf the Mission . The landed properiies
of the Mission shall be acouired in the name of H.H. the Catholicos on behalf of
the Missio:: ‘

b) The Metropolitan of Kandanad Diocese from time to time shall be the
Ex-officio Vice - President of the Mission

17.1I-b)  The paton may nominate (1) 2 Metropolitan ofthe Church as
a Yic: - President of the Board {(2) two prominent doctors of the M odern Medi-
cine to the Board (3) atiy one prominent person of the Church to the Board

24 after j)
The Mission Executive Commitice

The Executive functions of the Board and such other functions as are
delegated by the Board from time to time shall be carried out by an Executive
Committee consisting of the President, Ex-officio Vice President, Vice
Presidents , Secretary, Organised Secretary Treasurer, Permanent members of
the Board of Governors who have contributed Rs. 10,000 or more, three elected
members from among the Governing Board Legal Advisor, Superintendent and
Bursar of the Hospital. The President or in his absence the Ex-officio Vice
President or any of the Vice Presidents shall be the Chairman of the Executive
Committee. The Mission Executive Committee shall be responsible to the Board
and shall carry on all the day - to - day administraion of the Mission including
all matters concerning the over all development of the Mission. The President,
Ex- officio Vice- President , Vice- Presidents, Treasurers, Secretary, Organising
Secretary and the Legal Advisor, and Superintendent and Bursar of the Hospi-
tal are to be ex- officio members of the Mission Executive Committee

v




OFFICERS

President, Vice- President or Viee- Presidents,
Treasurer & Secretary

30. The selected Metropolitan or member as meniioned in
Article . 16. Shall be the President of the Mission. The Board shall from among
themselves, appoint every term, a Vice - President or Vice - Presidents,
Treasurer and Secretary and shall appoint 2 Legal Advisor for the Mission and
a Superintendent and Bursar for the Hospital. The term of office of the Board of
Governors, President, Vice - President or Vice - Presidents, Treasurer, Secretary,
and Legal Advisor and Bursar shall be for one year.

The President : Shall be the Chairman of all meeting of the Board of
the Mission. In the absence of the President one of the Vice- Presidents shall
preside at such meetings and in the absence of the President and the
Vice - Presidents, the meeting shall choose a Governor present to take the Chair
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CLAUSES AS AMENDED

President, Ex-officio Vice- Presidents, Vice - Presidents
Treasurer, Secretary and Organising Secretary

30. H.H. The Catholicos shall be the President of the Mission. The
Board shall from among themselves, appoint every term, a Vice - Presidents,
Treasurer, Secretary and Organising Secretary and shall appoint a Legal
~ Advisor for the Mission and a Superintendent and Bursar for the Hospital. The
term of office of the Board of Governors, Vice - Presidents, Treasurer, Secretaty,
Organising Secretary and Legal Advisor and Bursar shall be for three years.

The President : Shall be the Chairman of all meeting of the Board of the
Mission. In the absence of the President and the Ex-Officio Vice- President one
of the Vice - Presidents shall preside at such meetings and in the absence of the
Vice - Presidents, the meeting shall choose a-Governor present to take the Chair
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CLAUSES UNAMENDED

31. Documents

All deeds of conveyance, lease or otherwise relating to the properties
of the Mission shall be signed for and on behalf of the Mission by the Treasurer
and the Secretary, or the Treasurer and one other Governor authorised by the
Board ‘

48. B. In the event of winding up or dissolution of the Mission the
excess. , if any that remains after the satisfaction of all the debts and
liabilites, shall be transferred or handed over by the Board of Governors to an
Association or Society with similar objects or a charitable nature and that the
member shall not get a share in the assets or income of the Mission

AMENDMENTS

49. These Articles may be amended, altered, or substituted by a
resolution of the Mission passed by a majority of Ordinary Members holding
not less than 60% of the-Capital Contributory Fund present at a special General
Meeting convened for that purpose on giving twenty one clear day’s notice. No
amendment shall however be made without consulting the Commissioner of
income-tax, Kerala
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S AS AMENDED

CLATSE

31. Documents

Al deeds of conveyance, Mortgage, lease or otherwise relating to the
properties of the Mission shall be signed for and on behalf of the Mission by
the Treasurer and the Secretary or the Treasurer and one other Governor as
decided by theBoard. Provided that the sale of any landed property of the
Missicn shall be effected only by the authorization in writing of HLE. the
Catholicos,

48. B. In the event of winding-up or dissclution of the Mission the
excess, if any that remains afler the satisfaction of all the debis and tiabilities,
shall be transferred or handed over by the Board of Governors to an Associa-
tion or Society with similar objects of a Charitable nature belonging to the
Malankara Orthodox Syrian Church and that the members shall not get a share
in the assets or income of the Mission. '

AMENDMENTS

49. These Articles may be amended, altered or substituted by a
resolution of the Mission passed by a majority of Ordinary Members holding
not less than 60% of the Capital Contributory Fund present at a special General
Meeting convened for that purpose on giving twenty one clear days’ notice.
No amendment shall however be made without consulting the Commissioner
for Income-tax, Kerala and the approval of the Holy Episcopal synod of the
Malankara Orthodox Syrian Church.

VIII
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CLAUSES ADDED

3. (s) To work in the field of Drug Abuse Prevention and
prohibition

3. (t)Toengage in activities for the prevention and awareness of

AIDS. Cancer, T.B., Malaria. Leptospirosis, HapatitisBand

Hapatitis C.
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ANNEXURE B

The Malankara Orthodox Syrian Church Medical Mission
‘ Kolenchery
- Kolenchery

(Registered under.the Travancore- Cochin Literary,
Scientific and Charitable Societies Registration Act, Xt of 1955)

PROXY

to vote, do hereby APPOINE STcveuvussrrrrrsssssssesenmssasssssessssssssssensassssssssmmmssssssssssesenses

{who is also a member / Representative) as my attorney or substitute to vote for
me and on my behalf at the Annual/Special General Meetmg of the Mission to

B 2720 115) s o 1 VOO OO OO UU R OPP PO RPR P ST Niiiiipiaenesessssssannsnsanes day of
............... .. or any adjournment thereof
SINEA thIS....rvvuserresserermssesssnnissssnesssasnssecnes GENTZ) SRR ,
Signature Stamp
Witness
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*®

No.MCI-68(22)/2010-Med. 2096 Dated: 2 ! 82/
(LETTER OF PERMISSION)

The Dean/Principal,

Malankara Othodox Syrian Church Medical College,
‘ Kolencherry ~ 682311,

Ernakulam Distt,, Kerala

Sub:  Starting of MD{Anaesthesia) course at Malankara Orthodox Syrian Church Medical College,
Kerala under Kerala University of Health & Allied Sciences, Thrissur w/s 10A of the IMC Act,
1956 ~Permission of Board of Governors- regardin :

SigMadam,

In continuation to this office Letter of Intent dated 28th February, 2011 and with reference to your
etter dated,10th March,2011, 1 am directed to convey the permission of the Board of Governors for
Starting of MD(Anaesthesia) course with annual intake of 01(Onej students per yvear with prospective

effect Le. from the academic year 2011-2012 at vour institute u/s 10A of the IMC Act, 1 956, as amended,

This permission for starting of the above course and admission of students will be Hll such time
the first batch of students admitted against the above course appears for the final examination in the
subject. The college authorities may take up the matter for recognition of the qualification under section
11(2) of the IMC Act at the time of first batch admitted against the course appears for final vear
examination.

Pleage acknowledge receint of this letter.
5 ¥

Yours faithfully

 Marnsls

[Madhu Handa]

Assistant Secretary

Endst No.: MCI-68(22)/2010-Med / Dated «

R NTSE I AP :
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BOARD OF GOVERNORS IN SUPER-SESSION OF
“MEDICAL COUNCIL OF INDIA”

Item No. 07
Dated: 31.3.2011

LETTER OF PERMISSION-

The Dean/Principal,

Malankara Othodox Syrian Church Medical College,
Kolencherry - 682 311

Ernakulam Distt., Kerala

Subs

Sir,

Starting of MS(Obst, & Gynae) course at Malankara Orthodox Syrian Church Medical

College, Kerala under Kerala University of Health & Allied Sciences, Thrissur u/s 10A of

the IMC Act, 1956.-Permission of Board of Governors- regarding,

lam directed to refer your proposal for starting of M8{OLat. & Gynac) course at Madankara

Orthodox Syrian Church Medical College, Kerala under Kerala University of Health & Allied

Sciences, Thrissur u/s 10 A of the LM.C Act. 1956.

This is to inform you that after careful consideration of the scheme and the assessor’s report

(March, 2011), the Board of Governors has decided to grant Letter of Permission for starting of

MS(Obst. & Gynae) course with annual intake of 1{One) student(s) per year with effect, from the
academic session 2011-12 at your Institute/ college u/s 10A of the LM.C. Act, 1956, :

I

2

3.

You are requested
of Medical Counci :
Fermission ssued
of dghtof §

This Letter of Permission is subject to fulfillment of the following conditions:-

The applicant shall continue to provide all infrastructural facilities in terms of teaching and
non-teaching staff, buildings, equipment and hospital facilities as per norms laid down in
Regulations of Medical Council of India.

Deficiencies, if any, pointed out in the inspection report, shall be rectified, A copy of MCI
inspection report is enclosed, :

The applicant  shall provide Bank Guarantee of required amount wherever required in
favour of Secretary, Medical Council of India, New Delhi valid for three years from a
nationalized/scheduled Bank as per MCI's norms against starting of above said course.

to send compliance
dia within 15(Fift

and bank guarantee as required under the Regulations
ays of issue of this letter failing which the Letter of

ng elied wi sl b

fie i
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No.MCI-68(22)/2010-Med, 22 658 Dated: < |s? 11

LETTER OF PERMISSION

The Dean/Principal,

- Malankara Othodox Syrian Church Medical College,
Kolencherry —~ 682311,

Ernakulam Distt., Kerala

Sub: Starting of MS (General Sur; ery) course at Malankara Othodox Syrian Church
Medical College, Kerala under Kerala Iniversity of Health & Allied Sciences,
Thrissur, Kerala u/s 10A of the IMC Act, 1956 - Permission of Board of Governors

- - reg.

Sir/Madam,

In continuation to this office Letter of Intent dated 27/02/2011 and with reference to
your letter dated 16/03/2011, T am directed to convey the permission of the Board of
Governors for starting of MS (General Surgery) course with annual intake of 1{One)
student(s) per year with prospective effect i.e. from the academic year 2011-2012 at your
institute u/s 10A of the IMC Act, 1956, as amended.

This permission for starting of the above course and admission of students will be
till such time the first batch of students admitted against the above course appears for the
final examination in the subject. The college authorities may take up the matter for
recognition of the qualification under section 11(2) of the IMC Act at the time of first batch
admitted against the course appears for final year examination.

Please acknowledge receipt of this letter.
Yours Faithfully

Mechd s
[Madhu Handa]
Asstt. Secretary
Dated:

CC toz-

1. The Secretary, Health & FW Department, Govt. of Kerala, Thiruvananthapuram Kerala

2. The Registrar, Kerala University of Health & Allied Sciences Medica college P.O. Thrissur-
680596 Kerala : ; , :




v

the first batch of students admitted against the above course appears for the final examination in the
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BOARD OF GOVERNORS IN SUPER-SESSION OF
“MEDICAL COUNCIL OF INDIA”

Nﬁ.MCLﬁ@;&Q}/ZQiQ-Med‘ 53¢ A4 o Dated: | \)‘2\ ’
(LETTER OF PERMISSION) |

The Dean/Principal,

Malankara Othodox Syrian Church Medical College,
Kolercherry - 682311,
Ernakulam Distt, Kerala

Sub:  Starting of MD(Paediatrics) course at Malankara Orthodux Syiian Church Medical College
Kerala under Kerala University of Health & Allied Sciences, Thrissur ws 10A of the IMC Act
1956 ~Permission of Board of Governors- regarding

2

Siryiviadam,

In continuation to this office Letter of Intent dated 27¢h February 2011 and with reference to your
letter dated 16th March 2011, I am directed to convey the permission of the Board of Governors for
Starting of MD(Paediatrics) course with annual intake of U2(Two) students per year with prospective

effect i.e. from the acadermic vear 2011-2012 at your institute u/< 10A of the IMC Act, 1956, as amended.

This permission for starting of the above course and admission of students will be till such time

subject. The college authorities may take up the matter for recognition of the qualification under sect

112) of the IMC Act at the time of first batch admitted against the course appears for final vea
examination.

Please acknowledge receipt of this letter.
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BOARD OF GOVERNORS IN SUPER-SESSION OF
“MEDICAL COUNCIL OF INDIA”
No.MCI-68(22)/2010-Med. \{ 2 F-e> ° Dated: W W )i

; )
(LETTER OF PERMISSION) ‘

e
\_-The Dean/Principal,
Malankara Othodox Syrian Church Medical College,
Ernakulam Distt, Kerala,
Kolencherry - 682311

Sub:  Starting of MD(General Medicine) course at Malankara Othodox Syrian Church Medical
College, Kerala under Kerala University of Health and Allied Sciences, Thrissur, Kerala u/s
10A of the IMC Act, 1956 ~Permission of Board of Governors- regarding

Sir/Madam,

IS
H

In continuation to this office Letter of Intent dated 25.03.2011 and with reference to your letter
dated 29.03.2011, I am directed to convey the permission of the Board of Governors for starting of
MD(General Medicine) course with annual intake of 02(Two) students per with prospective effect ie.
from the academic year 2011-2012 at your institute u/s 10A of the IMC Act, 1956, as amended.

This permission for starting of the above course and admission of students will be till such
time the first batch of students admitted against the above course appears for the final examination in
the subject. The college authorities may take up the matter for recognition of the qualification under
section 11(2) of the IMC Act at the time of first batch admitted against the course appears for final
year examination.

Please acknowledge receipt of this letter.
’ Yours faithfully

-

-

[Dr. ‘mls{mn Drarbari]
Deputy Secretary
CCtor , Dated:

1. The Secretary, Health & FW Department, Govt. of Kerala, Thiruvananthapuram (Kerala)
2. The Registrar, Kerala University of Health and Allied Sciences Medical College P.O. Thrissur-
680596, Kerala

i

Tiws 18 the true COOY »f m
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PG Meeting date: 28th & 29th }anuar) 2013
Item No.: 103

No. MCE68(20/2011-Med [ 6 2460 ° N - Pl @8? ks /}
LETTER OF PERMfIS»SIt)N !

- f'I/ne Dean/Pr1nc1pal ,
Malankara Othodox Synan Church Medical College, ; ; |
Ernakulam Distt., , , ; |
Kolencherry - 682 311 (Kerala) ; ‘ |

E-Mail: dean.mosc@gmail.com; & E

|
|
|
|
|
|
|
|
|
|
|
|
\
|
\
|

Sub:

~ seats for academlc yjear 2013 -14 -I’errmssmn of Board of Governors— regz_xrdlng

Sir, (
¢ In pursuant to the letter dated 21/02/2013, a personal hearing was granted to the Institute
authority to present before the Board of Governors with written submission. The Institute

representatives appeared before the Board of Governors on 26/02/2013 and submltted the written
submission/compliance and verbal explanatxon , [ S -

The Board of Governors after due consideration and scrutiny of additional documents

submitted along with review of assessment report and taking into consideration verbal explanation,

" concluded that in view of compliance submitted by the institute, Conditional Letter of Permission

be issued for Dlploma in Psychological Medicine course with an annual intake of 01 (one)

student per year. The Board of Governors further”declded to retierate their earlier decision &

issue Conditional Létter of Permission for startmg of MD(Psychiatry) course with an annual
intake of 02(two) students per year :

The Board of Governors want to ensure that the quahty of Medlcal Educahon is preserved
for the permitted Postgraduate courses, thus the Board has perm1tted reasonable number of seats
for startmg of the training programme and will consider further increase in future based on the

, ongoing trammg programme, available clinical material, faculty and facilities. The Board further
Fan wants that the Institute should indulge in academic activities mcludmg research and
e pubhcatlons with the ongoing PG programme. o :

S

This Letter of Permission is subject to fulfillment of the followmg condltxons -

1. The applicant should provide all infrastructural facilities in terms of teaching and non-
teaching staff, buildings, equipment and hospital facilities as per Medical Council of India
norms. I am further directed to inform that you and your institution are fully responsible to
fulfill and maintain norms mdudmg the infrastructure both physical and human resource,
teaching faculty and clinical material, etc. throughout the academic year, as stipulated in
Postgraduate Regulation of Medical Council of India. In case false/wrong declaration or
fabricated documents have been used for procuring permission of the Board of Governors for
the starting/increased intake and the said misconduct is brought to notice or comes to the
knowledge of Medical Council of India at any stage during the current acadeic year, your
institution is not liable to be considered for increased intake for the next academic year and
this letter of permission for the increased intake/starting is also liable to be revoked for
current academic year. Besides, Medical Council of India is entitled to take all such measures
against you and your college/ institution as permissible under the law.

2. Other deficiencies if any pointed out in the inspection report should be rectified. A copy of
MCI inspection report is enclosed. ’

M‘“\% o hu{ﬁ’ [454 hﬁ ’g
3.  No student should be admitted in the above courses till the formal permission of thg,Boa i

Governors is granted.

2;0

s Annex Q q (bﬁgg »W«

4 The applicant should provide Bank Guarantee of required amount wherever required in
favour of Secretary, Medical Council of India, New Delhi valid for three years from a

Page? of 2
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BOARD OF GO SSION OF
A “MEDICAL COUNCIL OF INDIA”
nationalized/scheduled Bank as per MCI's norms against increased intake/starting of above
said course. However, Bank guarantee is not applicable for Government institution.
5. The college has to give an undertaking that the students admitted to this course shall be paid
stipend on par with the stipend being paid to the Postgraduate students of State Government

Medical Institutes/Central Government Medical Institutions, in the State/ Union Territory

where the institution is located as required under Clause 13.3 of the Postgraduate Medical
Education Regulations. ' ‘

6.  Postgraduate students admitted to this course would be required to present one poster
presentation to read one paper at a national/state conference and to present one research
paper which should be published/accepted for publication/sent for publicaﬁ'on'dufing the
period of his Postgraduate studies so as to make him eligible to appear at the Postgraduate

degree examination as prescribed in the Postgraduate Medical Education Regulations notified

vide Gazette Notification dated 09/12/2009 (Clause 13.9).

7. As per Postgraduate Medical Education Regulations under Clause 14.(4)(a) it has been
ut work on an assigned research project under

prescribed that “Every candidate shall ca
the guidance of a recognized Post Graduate Teacher, the result of which shall be written up

and submitted in the form of a Thesis. The thesis shall be examined by a minimum of three
examiners; one internal and two external examiners, who shall not be the examiners for
Theory and Clinical examination. A candidate shall be allowed to appear for the Theory and
Practical/Clinical examination only after the acceptance of the Thesis by the examiners.”

8. The Medical colk:ge whilé makmg adﬁﬁssion t,ok the ,k:cou‘r’se shall ensure that:-y

faké ;é,apac'ity‘.’ s

i Noadnrussxon is permitt ond th

(il Selection of students to the Medical College is in accordance with the requirements
laid down in the Postgraduate Medical Education Regulations, 2000.

(i, Noadmission is permitted beyond the cutoff date

It shall be incjumbent::hponﬁ the Medicél&CoIiége that the information relating to admission
should be submitted within a fortnight of closure of admission to the Council. Any failure to submit

not in accordance with the statutory requirements, thereby enabling the Council to proceed in e

accordance with law against the college. =

You are requested to send compliance to above mentioned conditions including bank guarantee
as required under the Regulations of Medical Council of India within 10(ten) days of issue of this
letter failing which the Letter of Permission issued for Starting of the above course shall stand
cancelled which shall result in forfeiture of right of the college/institution to admit the students in

The college authorities shall take up the matter for recognition of the qualification under
section 11(2) of the IMC Act at the time of first batch admitted against the course appears for final
year examination, - , ; - :

Kindly acknowledge receipt of this letter. ;
' L Yours Faithfully

E T 1 | : 3\ ’
o A s
[Prof. Sanjay Shrivastava]

p : R Secretary
C.C. to:- ' This 15 the rue cogy o

e

=

~ 5 marked a8 Alnex .
The Secretary, Health & FW Department, Govt. of Kerala, Thiruvananthapuram (Kerala ’ &q
2. The Director of Medical Education, Medical College Campus, Thiruvananthapuram-6950
(kerala) , ’
3. The Registrar, Kerala University of Health and Allied Sciences Medical College P.O.

4. The Secretary to the Govt. of India, Ministry of Health & F.W., Nirman Bhawan, N.Delhi-110011
‘ Page2of2

Thrissur- 680596 (Kerala) e
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BOARD OF GOVERNORS IN SUPER-SESSION OF
“MEDICAL COUNCIL OF INDIA”

B3 Menting date: 3ed buty, Z‘S}f
No. MCE-68(22)/2011-Med. |0 4 F-557 ;, mmﬁig M») &
LETTER OF PERMISSION

pﬁ,{i;“: Dean/Principal,
Malankara Othodox & Syrian Church Medical College, .
Malankara Othodox Syrian Church Medical College,
Kolencherry ~ 682 311 Ernakulam Distt., Kerala
E-Mall: mmhn@mosemm.org; ;

Sub:  Scheme for Starting of DM{Neonatolosy) course at Malankara Othodox & Syrian
Church Medical College, Kolencherry under Kerala University of Health & Allied
Sciences, Thrissur u/s 10A of the IMC Act, 1956 for academic vear 2013-14 ~Permission
of Board of Governors- regarding,

I'am directed to refer your proposal for Starting of DM(Neonatology) course at
Malankara Othodox & Syrian Church Medical College, Kolencherry under Kerala University
of Health & Allied Sciences, Thrissur /s 10(A) of the LM.C Act. 1955,

It is to inform that after careful consideration of the scheme and the assessor’s report
(19th june, 2013), the Board of Governors have come fo the conclusion that the Conditional
Letter of Permission for Starting of DM({Neonatology) course with annual intake of 02{twe)
student(s) per year, with prospective effect i.e. from the acadernic session 2013-14 at your
institute u/s T0(A) of the LM.C. Act, 1956 may be issued,

This Conditional Letter of Permission is subject to fulfiliment of the following
conditions:-

1. The applicant should provide all infrastructural facilities in terms of teaching and non-
teaching staff, buildings, equipment and hospital facilities as per Medical Council of India
norms. | am farther directed to inform that vou and your institution are fully responsible
to fulfill and maintain norms including the infrastructure both physical and human
resource, teaching faculty and clinical material, etc. throughout the academic vear, as
stipulated in Postgraduate Regulation of Medical Council of India. In case false/wrong
declaration or fabricated documents have been used for procuring permission of the Board
of Governors for the starting/increased intake and the said misconduct is brought to
notice or comes to the knowledge of Medical Council of India at any stage during the
current academic year, your institution is not liable to be considered for Increased intake
for the next academic year and this letter of permission for the increased intake/starting is
also liable to be revoked for current academic year. Besides, Medical Council of India is
entitled to take all such measures against you and your college/institution as permissible
under the law.

2

Other deficiencies if any pointed out in the inspection report should be rectified. A copy of
MCl inspection report is enclosed.

£
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BOARD OF GOVERNORS IN SUPER-SESSION OF
“MEDICAL COUNCIL OF INDIA”
No student should be admitted in the above courses till the formal permission of the Board
of Governors is granted. :

LY

4. The applicant should provide Bank Guarantee of required amount wherever required in
favour of Secretary, Medical Council of India, New Delhi valid for three years from a
nationalized/scheduled Bank as per MCI's norms agamst increased intake/starting of
above said course. However, Bank guarantee is not applicable for Government institution.

5. The college has to give an undertaking that the students admitted to this course shall be
paid stipend on par with the stipend being paid to the Postgraduate students of State
Government Medical Institutes/Central Government Medical Institutions, in the
State/ Union Territory where the institution is located as required under Clause 13.3 of the
Postgraduate Medical Education Regulations.

6. Postgraduate students admitted to this course would be required to present one poster
presentation to read one paper at a national/state conference and to present one research
paper which should be published/accepted for publication/sent for publication during
the period of his Postgraduate studies so as to make him eligible to appear at the
Postgraduate degree examination as prescribed in the Postgraduate Medical Bducation
Regulations notified vide Gazette Notification dated 09/12/ 2009 (Clause 13.9).

e

As per Postgraduate Medical Education Regulations under Clause 14.(4)() it has been
prescribed that “Every candidate shall carry out work on an agsigned research project
under the guidance of a recognized Post Graduate Teacher, the result of which shall be
written up and submitted in the form of a Thesis.  The thesis shall be exarined by a
minimum of three examiners; one internal and two external examiners, who shall not be
the examiners for Theory and Clinical examination. A candidate shall be allowed to
appear for the Theory and Practical/Clinical examination only after the acceptance of the
Thesis by the examiners.”

&

The Medical college while making admission to the course shall ensure that--

i Noadmission is permitted beyond the sanctioned intake capacity.
ii.  Selection of students to the Medical College is in accordance with the requirements
laid down in the Postgraduate Medical Education Regulations, 2000.
iit.  Noadmission is permitted bevond the cutoff date

[t shall be incumbent upon the Medical College that the information relating to admission
should be submitted within a fortnight of closure of admission to the Council Any failure to
submit the information within this time limit would be construed that the admission in the
College were not in accordance with the statutory requirements, thereby enabling the Council to

% 4

proceed in accordance with law against the college.

You are requested to send compliance to above mentioned conditions including bank
puarantee, if applicable as required under the Regulations of Medical Council of India within
15{fifteen) davs of issue of this letter failing which the Letter of Permission issued for Starting of
the above course shall stand cancelled which shall result in forfeiture of right of the
college/institution to admit the students in the above course,

Page Zof 3
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Subject:-

Reference:-

RULE LANGUAGE — MOTHER LANGUAGE

Urban and Rural Planning Department
Regional Urban Planning Office, Ernakulam

Order of the Senior town Planner

{Present- Sri. J. Jayakumar)

AlkaranadGramaPanchayat - Building construction — Sorting-lay-
out &Recognition of usage of plot - Allowed order.

1. Lr No.A2-4136/18 dated 14/04/19 of Alkaranad Grama
Panchayath.

2. Application dated 06/07/2019 of Secretary, Malankara
Orthodox Syrian Church.

3. Letter No. RBI/339/2019-LSGD dated 04/10/2019 Of Additional
Chief Secretary.

4. K.P.B.R 2011

ORDER No. €/1743/19 D.DIS. Dated 01/11/19

An application has been submitted by Secretary, Medical mission Hospital,

Kolenchery vide reference No. 1 and 2 mentioned above, through the Secretary

Jkaranad Grama Panchayat , to regularize the construction, attached to the

existing Medical College Hospital 1007.21 ares of land in Ernakulam district,

KunnathunaduTaluk, tkaranadGramaPanchayath, tkara North Village, Block No.47,

Re-Survey No. 129/10, 11-2, 6-2,135/2,3,4 , O.P Block ( G+3+Mezz), Causality

Thss o Loe e cagy o

mm j 36 Annex Qa (@) G@f’)m&%
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Block (B+G+2), Radiology Block (B+G+3)}, Bio-Medicine Block (G+2), Anatomy
(G+2), 3".4"5" and 6" Floors { 4 Floors) of Medical College Building, Canteen
building { G+2) and to issue the new permit to construct B+G floors connecting
existing hospital building with O.P Block and Causality Block which are pending for
regularisation and for the approval of the lay out from Senior Town Planner. After
examining the said application and appendices and order has been given
approving a Lay-Out & Usage of Plot under K.P.B.R 2011 Rule 56(1) (a) for specific
construction and sorting construction completed buildings subject to the

following conditions.

CONDITIONS.

1. The Secretary must be ensure, after examine the relevant documents,
regarding ownership, Survey Number, Area, boundaries, dimensions,
ownership and right to construct are as per K.P.B.R — 2011 11{1) Act .
Secretary should also ensure that exodus lands are not included in the
proposed construction area.

2. Secretary should also ensure that proposed construction are in absolute
conformity with K.P.B.R-2011 Act and its related amendments.

3. To obtain N.O.C from fire and rescue and other required departments.

4. Permission to be obtained from the concerned department if earth cutting
and filling is necessary.

5. The Secretary should ensure that arrangements for Solid waste
management / Surface drainage and there will not be any Environmental

pollution.
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6. Secretary should also ensure that parking space has been provided
according to the parking rules and internal access is providedwhich has the
facility to turn vehicles smoothly. The parking space will not be used for
other purposes in the future.

7. Secretary also ensure thatin the proposed development activities /
construction activities at the proposed siteKerala Paddy Fields Wetlands
Act, 2008, Allied Government Circular, KLU Order 1967,If applicable, they
are in conformity with such Act, Circular and order.

8. Secretary should ensure that all the necessary sanitary facilities have been
arranged, also provided Liquid waste Management Treatment Plant as per
K.P.B.R.2011 Section 56((8). and also provide system to recycle waste water
produced in the said buildings so as to reuse the same as per Section 56(9)
of K.P.B.R 2011.

9. All nécessary facilities has been provided for physically handicapped
persons as per relevant sections.

EC,Secretary should consider occupancy after confirming that 5 Metres width
for the fire drive way has been provided as shown in the sight plan, 5
Metres fire drive way is provided in the north eastern side of the plot ( the
area which is used as way by the adjacent houses) and 5 metres drive way
is provided on the side after demolishing part of the building No. 606.

11.Fees to be collected as per Section 137(4)

The above approval is not a permit to start building construction/
development of land. Secretary should take necessary follow-ups as per

K.P.B.R.2011. The application for construction to be considered only after
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obtaining all necessary recognitions or rejection, if required, from the concerned
departments.
Approved Lay-Out N. 51/19
Signature
Senior Town Planner
Recipient
Shri. Joy P. Jacob, Secretary,
Malankara Orthodox Syrian Church Medical-
College Hospital, Kolenchery, Ernakulam.
{ including attested plant )
Copy:
1) Secretary,
Alkaranad Grama Panchayath.
2) Stock file
3} Office Copy
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Aikaranad Grama Panchayat

£
e

Ernakulam

Kerala Panchayath Building Rules
APPENDIX B2
[See rule 6(17) and 9(4)]

GENERAL BUILDING PERMIT
No. : SENIOR CLERK 1-BA(13182)/2020 Date: 27/08/2019

Ref Application No. : SENIOR CLERK 1/5663/2019 from Sri/Smt : SECRETARY

8/0/, mosc medical mission hospital, kolencherry,
Kolencherry.P.O, Erakulam, Kerala-682311, India

Permission is granted for the: Extension

Ward No. : ' 8

Survey No. : 129/10.129/10,129/11/2.129/11/2,129/6/2.129/6/2,135/2.135/2
,135/3.135/3,135/4.135/4

Extentin Are : 1007.21

Village : ] Aikaranad North

Nearest buildingNo. : 8/611

Taluk : Kunnathunadu

District : Ernakulam

" Subject to the conditions stated below : Extension Medical/Hospital(4353.33 Sqm)

1 Extension, Total building Area 4353.33 in Sqmeter. and Permitted area 4353.33 sqm. 4353.33M2 [Permit is Valid Upto
Five Years-(17/08/2025)]

Permit Fee in Rs : 21767.0 Receipt No.& Date : 120010101518 ~ 13/08/2620
Signature :
Name & Designation : JANET PAUL

Place . Aikaranad [SECRETARY]

Date ; 18/08/2020 Seal

Note:

(1) The development permit or building permit, unless otherwise provided under these rules, shall be valid for three years
from the date of issue and may be renewed twice each for three years. ¢

d

(2) The application for renewal shall be submitted to the Secretary in whité paper, typed or written in ink, fixed with
necessary court fee stamp and accompanied by copy of permit and approved plan.

(3) The fee for renewal of permit shall be fifty percent of prevailing permit fee.

(4) The permit issued under the Kerala Building Rules, 2011 and remaining value at the commencement of these rules shall
be deemed to have been issued under these rules and may be renewed for like period and on like terms, as a permit issued
under these rules.

(5) Adequate safety measures shall be ensured for protection against damage to health, life , building and property of the
workers and inhabitants around , during and after building construction the owner and the developer shall be solely
responsible for any such damages. .

E-file No : 1087395

Document certified by JANET PAUL.

Digitally signed by JANET
Date: 2020.08.18 13:2
Reason: Information kera

L
ST
mission
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KERALA STATE POLLUTION
CONTROL BOARD

CONSENT

UNDER

WATER (PREVENTION & CONTRO. OF POLLUTION ) ACT
106§
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KERALA
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RN/
KERALA STATE

POLLUTION CONTROL BOARD

R

CONSENT

under

Section 25/26 of Water (Prevention and Control of Pol!ﬁiion) Act

ooooooooooooooooo

..........................................................
.

Consent No.: W / 0" / - d9qo ! 48
' /
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Consent for discharge of trade effluent/sewage

File No PC«‘B\ i*}\eﬁ\(\ \‘Qb\ q % |
Issucd to: M/s . i\{\(.du(ﬁ@i Masgion H%tﬁﬁ‘x
................ Kolamelor

Village Mklcanavodu......
Taluk L Kennalunada
District I V\‘mkﬁ»f\\.&if?‘) ..........
Su&ey No. : 33}5\\\1 . \ 2)&{-\03 > ,\.55\¢5
Ward e S e ereereenraans ;
Moy ey Avkkoxovadwm

Category of industry . large/medium/small

—
Consent fee : Rs.@ oo o /m

Name, Designation & Address of | |
D“@' ' C "T‘ ' QM‘K
1. O icr: ' . )
ccupier Ma\ﬁ% \ e %,&MQ};\MK&V
Medica) Mission Qosp«h\

2. Authorised Agent : LA 3\



/Q ? (&)1 V@e 8

Consent No.: W/ Oy QR ‘AR

(Full term/provisional)

Consent under Section 25/26 of the Water (Prevention &
Control of Pollution) Act 1974 and amendments therealter and

incorporating requircments undet other sections of {hc Act is

hereby granted to, ™4 \. S Xﬁ, AR é"\& 14 *%ﬁ%iﬁ R
\%E\Mi’:‘@”&-‘tx ttttt LI A N N R I »gt«o.cc s 8 ¥ & ¥ 2 &

to dtscharge trade eflfluent/sewage into . .’“: A ‘.‘*w‘s}& . ,;«,’?"Kf e
AT\ 1.@5%? ............................. i,

SUb_]CC{ tot KTie following conditions.

This consent Is valid upto : AT AN B e Vo

Conditions :

1. This consent is granted subject to the power of the Board (o
review and make variation in or revoke the conditions as the
Board deems fit as per section 27 of the Act.

2. For renewal of the consent in case of continuance of discharge,
application in the prescribed form shall be submitted to the
Board 3 to 4 months in advance of the date of expiry of the
consent.

3. No change, deviation or alteration that may affeci the quality or
location of discharge of effluent is to be made without prior
written permission of the Board. Any change in particulars
furnished in the application and/or in the idenity of the

occupier/authorised agent is to be intimated to the Board
forthwith.



4. The cffluent characteristics should be within the following

tolcrance limits :

“Unit | Tolcrance

SL. Characteristic e
: limit
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5. Samples of elfluent should be collected at lcast oncein .. ... ..
Mee ovaemWa from the outlet(y) and
anafysss, as per standard methods, conducted in laboratorics
approved by the Board. Daily measurement of quantity of flow
of efflluent through the outlet(s) should be made by suitable
measuring equipment. Records of effluent analyses and flow
measurements should be maintained and made available to the
inspecting officers of the Board whenever called {or. Efflucnt
monitoring report consisting of effluent analysis and flow
measurement data is to be submitted in the specified format to
the Head Office and the -Sub-Regional Office of the Board
before the IOtm‘ﬁmmh Any such other information as

may be called for as per the statutes is to be furnished promptly.

6. The daily quantity of effluent discharge in litre should not
exceed the following : :

Outlet 1: &cge@c <,"Tmm m\&‘mﬁ)
Oullet 2:
Qutjet 3:

Qutlet 4 ;

7. Fhe—cfftment= be—disct i l isoersion
aecangenment. Proper arrangements for utilization of effwent for
irtigation or other forms of disposal onto land are to be
providcd )

S * .
8. 'hrccs should be l ntcd v{cmaintaincd within and along the

periphcry of the mises, forming a green belt o
improve the cnvsronmcnt. -
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9. The effluent is to be discharged only through the outlet(s
:dcnuﬁed hereunder, i

41
QOutlet disch ar;,mg.) cflluent from th Lﬁa\wuf M/s. Wm}i
L MRSSVen . Hﬂb& ........ TR
mumicd in . R‘\Q\Q AN
village ol . KLA\NM\WW ................ taluk
wardhafer - ..&KW\@\W ..... SOV

panc iayat /

................................. district

into MAAL ‘?%'Y AT ‘5\% ...... casestnnnane FORTER

hc, drawm .

o . The Q;Efg mm,\ﬁmﬁw‘jy - w‘&w\
e C@%\%ﬁ;(hd &@C@;j:f‘iwiw

bedase 1.1+ \R18 -

Qum‘\i ¥

Datc 2{&\8 Signature d
Seal name and RiorehAcHIL
issuing officer
Howber§ -

* To be scored off if discharge point and sampling point arc the
same,

In the case of provisional consent, if it is proved that standards -
specified in condition no. 4 arc achicved within the time stipulated,
cxtension of consent to the full term shall be considered.

7
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KERALA STATE POLLUTION CONTROL BOARD

FILE NO. :PCB/HO/EKM/ICO/53/2012
Date of issue :05/09/2G18

INTEGRATED CONSENT TO OPERATE - RENEWAL
Consent No : PCB/HO/EKM-2/ICO-R/87/2018 Valid upto 30.06.2023
't Ref : Consent No. PCB/HO/EKM-2/ICO-R/14/2016 dated 19.12.2016
The ' Integrated Consent to Operate' issued as per reference above to M/s MOSC MEDICAL MISSION HOSPITAL,
KOLECNCHERY P.O., ERNAKULAM-682311. is hereby renewed up to 30/06/2023 and issued to M/s MOSC
MEDICAL MISSION HOSPITAL, KOLECNCHERY P.O., ERNAKULAM-682311. The consent(s)/ variation

order(s) cited under reference are integral part of this renewal order and this order is subject to the conditions
stipulated therein and the following modifications/ additions.

L GENERAL
S.Mo. Items ' Description
1 Validity 30.06.2023
2 Category Red
- 3 Scale _ Large

4 Capital Investment Rs.11170 lakh
5 Annual Fee | Rs.2,91,500/-
6 Fee remitted Rs.17,57,500/-
7 D.G. set | 500 KVA-5 nos, 320 KVA- 1 no

TL. Stack Details

Stack No. Source of Emission Stack Height above Control
Emission Rate(Nm3/Hr) Ground Level(In | Roof Level(In Equipment
Meters) Meters)

S00KVADG |- - 10 2 Acoustic
set enclosure

TIUS 1% the true Copy O 17 Socumal
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1L, CONDITIONS

1. Balance arrears Rs. 11,000/- shall be remitted as DD in favour of Kerala State Pollution Control Board,
within one month on receipt of this consent.

2. Usage of plastic bottles for supply of drinking water within the hospital premises shall be stopped.
3. Facility for safe drinking water in glass bottles shall be provided in place of plastic bottles.
4. For complying with the conditions 2 and 3 above, water purification/treatment plants/RO plants shall be

established on or before 28.02.2019

All other conditions of the Integrated Consent to Operate issued as per reference above remain unchanged.

- ¥

K SAj EEVA N Digitally signed by K SAJEEVAN

i Date: 2018.09.18 14:15:50 +05'30'

DATE :06/09/2018 SIGNATURE & SEAL OF ISSUING AUTHORITY
CHAIRMAN

To

MOSC MEDICAL MISSION HOSPITAL,
KOLECNCHERY P.O.,
ERNAKULAM-682311.

1. This digitally signed document is legally valid as per the Information T echnslogy Act 2000

2. For verifying this document please go to krocmms.nic.in and search using date of issue/name of the
unit/Application Number in “Consent Granted Applications” link in the home page of the Board’s Online Consent
Management and Monitoring System.

Tad ¢
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BLock No/Survey nos/District
ftalulk/village

47
129/10/129/11-2,129/6-2,135/4,135/2,135/3
Ernakulam

Kunnathunad

Aikkaranad North

Catergory

Building Regularsation and extension

Total building area

1)Different blocks in medical colliege
and associated buildings
2}Medical college and associated
buildings regularization
3JAtrium

-71201.80 Sg mis

-33914.43 Sq mts
- 4353.33 Sqg mis

Distance nearby
streams/rivers/national highway
roads/railway station and air port

The nearest water body from the proposed project is 2km
from muvattupuzha river.
The proposed atrium building is 200mts from NH

28 km from railway station Ernakulum south and
Nedumbassery air port 32 kmts

Details of water requirement
Per day

The total water requirement for existing and proposed building
is 940KLM.314 KLD treated water used for gardening and toilet
flushing. Fresh water requirement is 626KLD

Water sources

Well water

Details of water requirements met
from harvesting

Roof top water will we collected in rainwater harvesting pond
Jtank and will be utilized for domestic purpose. Provision for
rain water harvesting in rainy days and also for ground
recharging.

Waste management

Liguid waste management

MOSC hospital has 1200KLD capacity ETP plant for waste
management.

Treated waste water is utilized for gardening roof cooling and
HAVC system. Excess water is drained as per CPCB norms.

Solid waste management

Agreement executed between KEIl .
Biomedical waste would be given to KEIL.
General waste(paper) is incinerated in our own incinerator.

E waste

Sale to KEIL

Traffic management

Sufficient parking space is provided.

Energy conservation

Power requirement for the hospital is 3000KVA.Power will be
met from KSEB

For hot water requirement we install 14500litres solar water
heater s.

For energy saving led lights and star rated equipments are
used.

For backup power we installed 2320KVA Dg sets.

7A40KVA ups installed for essential loads and medical
equipments like MRI,CT, Mammography, Ultrasound machines

Thes 15 e true
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Storage of explosives /hazardous
substance in detaii

Used oil generated from the Dg stets are stored in HDPE
drums on separate and isolated area & it is being sold to CPCB
norms approved recyclers.

What precautions & safety
measures are proposed against fire
hazards? Furnish details of
emergency plans

Smoke detectors and Fire fighting systemns are instailed in the
building and at all services areas. Emergency fire fighting plan
and evacuation routes are displayed at appropriate places on

each floor of building.

Thus 18 the true copy o 17
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Ady, Thomas Mathew

Manivankaliu

5

Lalioorkulam PO
ottayam-686503

ac information officer, |
Kerala SEIAA Committes

4" Floor, Thampanoor,

Thiruvanenthapuram- 695001

Sub- Request to furnish information under Right to information Act
P need the following information Please furnish

i} Please inform w%e'ﬂzer Alkaranad North viliage and Alkaranad south villege in Ernalulum

Distsict has any eco sensitive zone or Ecologically fragile areas,
21 ifyes
i Please provide the details of such area with date of declaration.
Hi Please furnish the details of the govt orders declaring the came us eco sensitive rone
ot Ecologically fragile areas.
Vhave paid court fee of Rs10/-

sthaw

Tiws 1s COLY 07
marked 45 Annex
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KFDHQ/684/2022/CWW/WL 10

Dated 04.03.2022

Krishnasekhar S P

State Public Information Officer &
Administrative Assistant (Wildlife),
Thiruvananthapuram

Adv. Thomas Mathew
Manivankadu,
Kalloorkulam P.O
Kottayam — 686 503

Sir

Cheif Wild Life Wardens Office
Forest Headquarters
Thiruvanthapuram
Phone:0471-2529315
Email:cww.for@kerala.gov.in

Sub§e¢t: Kerala Forest — Wildlife Department — Right to Information Act 2005

Reply by ~Letter from the Directorate of Climate Change dated 55-02-2022:
No. D.O.E.C/E2/RTI/ 127/22 Your application received on 18-01-2022

. 1

Pay attention to the hint. The draft notification directions submitted by this office to the
Government in connection with the declaration of Eco Sensitive Zone or the draft notifications
issued by the Union Ministry of Environment and Forests in this regard does not include ikkaranad
north and lkkaranad south Villages in Ernakulam district,

|
|
information about Ecologically Fragile Area is not available at this office and we request that your ‘
|
application be forwarded directly to the State Public Information Officer in the Office of the Chief |
Forest Conservator, Principal, Forest Management Division.

If the answer is unsatisfactory

Says Address According to You have the right to file an appeal under Section 19 {1} of the RTI Act,

2005, within the stipulated time.

Appeal limit: 30 days

Appellate Authority :

Deputy Forest Conservator

of Principal Principal Chief Forest Conservator (Wild & Chief Wildlife Warden,

Forest Headquarters,

Thws Lo Wad L0y

W“‘"‘" mmc Y




00

Thiruvananthapuram — 14
0471-2529319, Email:cww.forakerala.gov.in

Sincerely
Sd/-

Krishna Sekhar SP
State Public Information Officer
Administrative Assistant
{Wildlife Division),
Thiruvananthapuram

Copy: State Public Information Officer. 0/0. The Principal sends a reply to the Chief Forest
Conservator (Forest Management) directly to the applicant.

Thes 1 the true copy of tha “ocunmill
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Administrative language - Mother tongue

Mo, 05-142/22 Vanapria Forest Complex
Paravattani,
Thrissur
Fax: 0487 2423189
Email :ccf-ce.for@kerala.gov.in

22/04/2022
Right to information

Sender

State Public Information Officer &
Administrative Assistant (Wildlife),

Chief Forest Conservator’s Office Central Circle,
Thrissur

Recipient

Adv. Thomas Mathew
Maniyankadu,
Kalloorkulam P.O
Kottayam — 686 503

Sir

Sub - RTl application -~ Reply

Ref - Public Information Officer in the Office of the Ecologically Fragile Lands Guardian . Your right of
information application dated 18/01/2022 received along with the letter no E.F.L{5)-484/2002 dated
23/03/2022 of of Junior supernatant .

Your kind attention is solicited to the below point. While verifying the list of Ecologically Fragile Area
belongs to this circle, Alkkaranad north and Aikkaranad south villages in the Ernakulam district is not
included in the same.

If you have any objection in the reply, you may submit an appeal to the below mentioned address.
The appeal period is 30 days. Appellate Authority

Mame below
An appeal can be made to the above address
Office of the Assistant Chief Chief Forest Conservator
Technical Assistant Conservator,
Vanapriya Forest Complex
Paravattani Thrissur-5 Yours sincerely
Sd/-

State Public Information officer&

Senior Administrative Assistant
Copy: Ecologically provided by Fragile Lands to the State Public Info Officer & Junior Superintendent

in the Cadian’s Office.

G-18/04 ,

- q(v) é‘ncx




